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],I{TTER HI|:AD /)fl,' t fu I

c:ertified true copy of the Resolution passerrd hy the Boa,rd of Direrstors of

(,fupar Mines; N{anagement Selnrices Privatr3 Lirrnited) -sic- meetin;5 held at

t)re registered office on r8.o5.t2o2o.

"Rersolvefl. t.hat the compan)' has heretl,y zruthorize NIr. Sus.hil l(umar,

Director qrf th,e Comprany tr: act as an auth,orized person to present the

hLea.ring on 1,9,()S .2o2o in lr<lnt of the Dirl:ctor General of Minesi & Cleologv

ChLandigarh,

R.e:s;o1ved fu.rt.hler that the albove mentiorled person irs hereby a,uthorize to

a.c[, execute all d.ocurnents et.c. in connt,,:ction with t]re above mentioned

CilrS0.

llhre detalls,of the above menLtioned persoil &rro as under:-

I,la.rne :

Dl lV Nunrirbe,r :

Sii;4natori,

Sushil .Kumar (Dilector of the (Jrompan1z)

o79T6t6t

Iiot';- M/s A.par Mines Managr.rment Servir:es Pvt. Ltd.

Sd,l-
Anarncl Kumar Ray (Director).

Advocatl:
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Director General, Mines and Geology Departnrent Haryana

3 0,Bay s Duil [,ing S e ctor'L7,, chandigarh,
,.,, pr

Ilsrgli$ercd
j'ilrn Anxf,R

1lo

The lDlrector General,
Mlners & Goology Dopartmont, Haryana
30 Biays buildlng Sector,.lll,
Chanrdigarh.

A,par Mines Management Services Private Liimited,
A-1.03, Designer Park,Apartments,
Plot lNo. B9/1, Sector:-52,
l,{oida- 201.301.

lvlem,o tf o. DMG/HY/Conrt/Lapra BIock/yNFl B LO/ZO1J;/7OBil,
Dtated Chandigarh, the Z\,lli,Z}I,s

liuhiec& Accerptance of the hlghest bid/ ln r€spoct of the Sand nninor mineral mines
of "[,apra Btock/YNR B 10" havtng Tintadve Anea of 34.Zg hectares ln thedtsh{*-yamu1l Nagar; offered tn B. auction held "i oi.oliOlf, and
67,07,zotsand rssuJof rLetterof Intiht,rroil - regarairnli.- \

You parr{rciparted in the ln the B- aucuon hetd on 06i.07.2015 and 0?.017.2015 on nn.lo,"
Giovernment web prortal httns://haryanfls[xogrcneil,gtoultr after acc,epdng the te,ro,f 

"naconcliuons oji the iauction nodce DMG/lilYle Auaion/l/NR/2a75,13793 dated rs.oo.zdrs in
order to obtain rnining contracts of minor mineral mines/tirlock of ti,s district yamuna Nagar. y,u
offered the highest bid of Rs. 13,66,00,000/- [Rs. Thirteer:r crore sbrry six lakh only] pe,. annun.,
agairlst the Rerserve ltrice of R8. 05,60,00,,1000/- per annu)rn, for. obtarlning thra Mining co.tract of
M'lnor Mlneral block namely'Lapra Btock/llNR B 10' for extracuon of sand having tentative area of
3'*'!|lB hectares' The dealts of tle khasra numbers of the fientative area unrle,r above saidl Mining
Bl odl is attached as Annenrrt,A,.

2' You are herelbv informed that the state covernment has aacepted rhe highest b1rj of Rs.
13'66'00'000,/- [Rs' ]lhirteen crcre sixp' si* lakh only] offered by you in respe4 of the above said
minru:r mineral block crf 'Lapra BlockANR l3r 10' under the prrovlsions of the Haryana Minor Mineral
concrsssion, slocklng, Transporlation of Mi;nrerals & Preventiion of IIIegal Mining Rules-20112 fsute
Rulers)' Accordiingll;y, yrcu have become the successful bidder ll:n respect of Lapra BIock/yNR B 10 of
the clistrict yanruna Nagar.

3' The starte Go'r'ernment having acciepted the aforcmerntioned highest bid offered by ),ou, the
Deparrtment is pleasecl to issue this Letter of Intent (LoJ)-irr your favour in:respect of the Mining
Blocl6,/pvsa namely'Lapra BIock/yNR B L0, subject r*oro,,o*ing terms and conditions:
(i) The periocl ol'r:ontract shall bei07 V,e,ars_,|na the sarle shall cornmencr-. ,with effect firom the

date ol'grant of environrnental cteara,n.-fby .ornputent authority or on erxpiry of a perriod of
12 months rron{the date of this rconrmunication of incceptance of trighest uial ir*un.. or
"Letter of Intenf, whtchever is earlierl

Page 1 of €i
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,ll

Director General, Mi.11ls and GeologSr,Departrnent llaryana
l0-0ayoDuillling $ector.ll, Chandigarh . -

You may nol;e thet the detall of the Erea of the mlnirntr; block is; tentative and was nortified "on

as ls where is basls" (refer condldon no. 4 of tlhe nodcre). In r:ase of any iniadvertent

mistnrke, if arny, the same would be rectifiedT' corrlectedl before execution of the agreement

(refer cond,ition no.3 of the notirce).;

No rtlquest regarding reduction in, bid amourrt on account of reducLion in land/area of the

Mining block, including due to change ln descrlptionr of khasra numbers/tocaflon ertc. at any

stage will be entertained on any ground inrcluditlt' Ioss/reduction of area for nrining on

Eccount of compltrnce of rppllclble laws/r:estrlrr;tions. Nersdless to state that this also

includes the changes, if any, as per condtdon n,o.3 crf aucHon nodce,

The amount ol'the hlgt"est successllul bid i.e. I{s. 13,66,00,000/- [Rs. Tlhirteen Crore sixty six

lakh only] per annum shall be the 'Annual Contract lrlone/ payable by'you as the contractor

ln thel manner prescribed in the contract agreement to be executed on form MC-1 appended

to SErte Rules;

The abou'e said annuat contract money shall be incr,pased at t}re rate of 250/oon comptetion of

each block of three years. Accordirrgly, the year-wii,sra arnount of the annual contract money

shalli be as per detalls glven below:

Sr,Irlo. Year of the Conb'act Perlodl Annual conltract Money
:. First Year Rs. 13,(i6,00,000 /-
n Second Year Rs.1i!.66.00.000 /-
.Ji Third Year Rs. 1i3,156,00,000/-
4 Fourth Year Rs. 1'7,1)7,50,000/-
5 Fifth Year Rs.1'7,tC7,50,O00/-
6 Slxth Year Rs. 1'l,1)7,50,000/-
7 Seventh Year Rs. 2ll.i34,37,500/-

(:vll) As per ttra termr and condttlons of he gnn[ you lnB llable to rleposit nis, 03,41,50,000/. i.e.

equal to 2596 of the annual btd amount as 'security deposiC out of rrlrlch you have already

deposlted an amount of Rs. 0t,36,60,000i- (Rs. ,One crore thirty six lakh slxty rghpus.r6

only) 1.e. equal to 10% of the annual bld amount asi 'initial bid securiqr' after the conclusion

of e'aruction. The balance amountof Rs.02,04,90,t000/- of tlhe bid sercurity i.e. 1!i%o of the

annual bid amount alongwith one month's advance contrarct monery shall be tlepositetl

befor,e commensement of 0re mining operaUons or lbefore explry of the period of 1il mont}s,

whlchever is earller;

(vil) You rshall exclcute an Agreement Deed in Form MC-|, arppended to the Haryana Minor Mineral
Concelssion, lSrocking, Transportztion of Mineral & F,reventiorr of Illegal Mlnlng Rules-Z0r1Z

(the lState R,ules 2012) within a period of 90 cliays from the datr: of issuanr:e of this

communica'tion/ grant of Lol;

(.ir
.-,1

A6 -.'
: ('t

0l)

(iiiri)

(itrJ

(.v)

Page 2 of 6
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D,irector General, Mines and Geo,logr' lDepaftment Harryana

St,,BeryButldlngSsct0,t'77,Chandigarh, R+
[rlil lt ,"a], bo potnted out rtrst as psr iiGUng appllcablte ratos the contract agreement had to be

''1" executed on Non tudlctrl Strmp prprrt wot'dr lllls 48,66,rtr00/. (Rl Forty stght lrkhs

slxty:slx thousand four hundred only). Howevruq you are ewar€ t'Jrat M/s 0m h{lnerals,

one ot[ t]re Lol holders (who particilpated in the aucl$ons held in December 2013) has filed a

CWP lNo.799:L ctf 2A14, before the Hon'ble Punjab 8ir lHaryana High Couft, Further a li:w other

simila,rly siturated Lol holders have also filed separate CWP's trefore the Hon'ble Puniab anC

Haryana High Court challenging demand/ lerry cr'f' Stamp Duty on e:<ecution of 'Contract

Agregment' The said matter is sUll pendinrg for adjudication. Accordtngly, the present

auctlion rvas conducted subJect to outcome of said rciiues. Therefore, the charging orf stamp

duty for the execudon of contracit agreement slhrirtl be as per fina,l ioutcome of l[re sald

cwI,'s.

(tx) The Conrraclc Agreement would also be requrlred to be got Registered on paymerrt of the

applicablle Registration fee;

(xl In case you fail to execute the Agreement Deed witlin the prescribed period of 90 days, this

Lol slrall be cleemed to have been revoked ancl the amount of initial biid security deposited at

the time of auction shall be forfbited. Further, the 'balance arnount of L50/o towardis the bid

secur:itv, arnoundng to Rs. 02,O4,90r00O/- being tlh,r: 15% of the annual bld amount, shall be

recovered as arrears of land trevenue and, you, as the Lol holdr:r/ defaulter, shall be

debarrecl from partlclpatlon ln any future auctions fior a period of 5 ye ans;

(,xllt You shall also furnish a solvent surety for a s;um rlrqual to the amount of the annuzrl bid for

exec'ution of the AgreemenL ln case the surety rlffered by the contractor(s) drurring the

subsir;tence of the contract is not fo,und solvent, the contractor(s) shall offer another solvent

sureq/ and a supplemenury deed shall be executedl to this effecg

(xi:i) After execution of Agreemeng eiUher before comrnencement of th,e mlning opemtion or

befone e:rpirr11 of the perlod of 12 nronttrs frorn the date of issuance of lhls Lol, whichever is

earlier, in case of fallure to deposit the balance lliitll6 amount towards security [as required

under clause (v) above'l the acceptilnce of bid/lssul;rnce of Lol/execu'ti<ln of agreenrent shail

be deemed to have been revokeid and 100/o annount deposited towarils as lnltlal bid security

at ther time o,f auction shall stand f,orfeited. Frurtherr; un-paid 1i.59/o anro,unt toward:; security

shall lbe recovered as arrears of land revenu€| and ',rrou shall debarred from participation in

any subsequent bids for a period of 5 years;

(xlll) You shal! be liable to deposil the contract nloneltr in advance at mrcnthty intervalls as per

provtsions of Contract Agreement l.e. from the <ilate of commencement of the contract

Agrceme,ng

Page 3 of 6
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Dir'ector General, MiT:: and Geolc4,;y Departmenr l{aryana
3 O-Bays Buiit ding Sector- i l, Chandigarh: 

- - -', -
2p

tx rrrl ou shall irllso pay an additional amou:nrr equal to 100/o of the due conltract rnoney

Rest;onadon and Rehabllltatlon Fund,.

(rrv) You rhnll nho be urbls to pay sdvrnce lncome ta.r ss per provlslons of secgo,n 206(c) of
Income tr:x act tn addtUon to contrect money, payable as per terms and condtUons of
contlEcf agreement

(xullt on enhancement of the contract uroney with the eKpi:ry of every three :rears pericrd, you shall
depo'sit the balance amount of security so asr to uplscale the security,amnount equal to zsvo of
the revised annual contract money as appticeble t'i)r one year with rerspect to ther next block
of threer years' Ntt interest, whalsoever, shall be prayable on the security amounrl deposited
undar thc prcscrlbod srcurlp heed of Ore govern[ronqi

lhrli) You shalll prcpanE a Mlnlng Plrn along wlth the l\4tne ctosure plan (trrogressive rs Ftnat) as
per chapten 10 of the state Rules for the 't!{ining Bloclc and shall not comme,nce mining
operartions i:n any area except in accordance witlx such Mining planr duly approved bv an
officer authorised by the Director, rmines & Geologtr,, in this behalf,

(xrriii) Further' ther 'actual mining wlll be'llowed to be co,:mnrenced only alterr prior Envrronmental
cieamnoe is; obtained by you as the Lol holder/minring contractor for the Mining ,Eilock from
the Crompeternt Authority as penrritted by the {x)mpetent Authoriqr requlred under EIAnotification dated t4/9/2006, asi, amended frorn tinre to Hme by the MoE&F, Gol andguldelines/ circulars issued in thls behalf;

(tlirl) The lvllining con.ractor to whom rnlning rights hirve been granterr through this contract
would also ber liable to pay the follo'wing to thr: landuwners to under&r}:e mining oprre,.tiep5.

(a'l An'nual rent in respect of'rhe land area bllocked under the c,cncession bur not being
operated, and

(b) Rcnrt plue compensation in respect of the area used for acrua,r mining operations.(xx) The arnount of annual rent and the compensauonr shall be settted nurtually betrneen the
landowner arnd the mlnlng contractor. In case of non-settrement of the rent and
compensatlon, the same shall be declded by the Dlrtrict collector c.nriern€d in ascordance
with $re prol'isions contained in chapter 9 of thr: "Flaryana Minor lvlineral cor:ncession,
Stockinp arnd llransportauon of Mln,r:rals and P'revenrtio:nr of lllegal Mining Rules, 20.12-;

(:o0 The total rninerral excavated and sta,cked by the, conccssion holder withln the area granted on
minlng contruct shall not exceed tlvo times of the a,verage monthl;y production as per
approvred l[,tining plan atany potnt orl'time;

Page 4 of 6
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Dlrector General, Mines and Geology Deparfirent Haqyana

90'Bays Building Sector'l 7' llhandigarh' ?l
[xdi) The Mining conta-milf,ffiil;i*k *r,it".iir"lrid. ttt" *"cer;sion area granted on

1: mrnlnt flon$l0t wtmeur 0bt|lnlnt r vrlltt ltorrnu fr plr pruvlllonl $onulnrd ln chrptrr 1{

of Ore State lRules;

(xxlli) The corrtractor shall not carry out any minirrg operations in any reserv'ed/ protedted forest

or any area prohibited by any lan, in force in India, or prohibited by any authoritty without

obtaining prior permission in writing frorrr suchr authority or office'r authoriztld ln this

behalf. In case of refusal of permisslon by surch authiority or officer :rudtorized in d[is behall

contrector(s) shall not be enfitledl to claim iirny reli,ef in payment ot'c'ontract money on this

cc0un'l;

(lcriv) Followiing are the genenl/special conditions appli,cable for excavatitln of minor rnineral(s)

froni riyer beds in order to ensure safety of ilver-beds, structures and the adioining areas:

(a) No mining would be pernnissible in a river-be,d up to a distanr:e of five times of the

span of a bridge sbructure on up-stream side and ten timesi the span of such bridge

structurs on down,stream stde, subtect lrcr a mlnlmum of 215i0 meters on the up"

stream sldc end 500 mctcrs on the cllown'stream side;

(b) There shall be maintaineclan un-mined blor:k,of 50 meters width after every block of

1000 meters over whlch minlng ris underurken or at such dlstance as may be

directed by the Director or any ofric,rlr auttroril;ed by him;

G) Thr: maximum depth of nrining in tJne riverbed shall not exceed three meters fiom

the un-mined bed level atany polnt in timr: with properbench formation;

(d) Mtnlng shall bc rcstrlctcd wlthln the centrall 3/4th widttt of thre river/ rivuleg . ....

(e) No mlnlng shall be permtssibte ln an area up to a width of 500 meter:s from the

active edges of embankments in case of river Yamuna, 250 merters in case of Tangri,

Markanda and Ghaggar and 100 meters on eitler side of itlll ,other river:;/ riwlets.

(Thls clause is appllcablle for mlnilng ou$id,e rlver bed areet);

t (0 Arn,y other condltion(s), as may be requirerl by,the Irrigation Drapartment of the state

from time to tlme for river-bed mlintng :in consultation witlir the Mines & Geology

DepartmenL may be made applicablie to the mining operations in river-berls.

(rcxv) A safety margin of tr,vo meters (Zrm) shall be malntHlned above the ;ground water ttable while

undertaklng mining and no mining operations shall be permissible Ffl.9* this lev'el unless a

speciflrr permission is obtained llrom the (ompetent authority in this behalf. Frrurther, the

7 depth rrf e,r:cavation of mineral shall not exceed nine rneters (9m) al any point of time. (Thls

clause is applicable for mlnlng,ouside rl,yer bedl anea);

Page 5 of 6

r..,,ruqF&}&.,

::'- *

14

2125



I .-/
Dlre*of, General, Mines and 5g6rlo8y,Drepit*"rrt H,aqlana

)' tl-EavlBuilding, Seetar"tr'l {'kendlsarh,

t)

G;,i)- Tl" r*ril@ ngErn[inH in,thq qr:e,1 granted on minins

( contract wlthout obtaining requisite permission frorn the competent authority as required

for undertak:ing mintng operations rlnder rele'mnt lar'vs;

ll:$rrdi) The contractor shall be under obligation to carry out mining in accorclance with all other

provisions as applicabte under the Mines Act, 1952, Mines and MineraL; (Developnnent and

Regrrlation) Act, 1957, Indian Explosives Act, 1884, Forest (ConsetviatJonJ Act, i[980 and

Environrnen't (Protection) Act, 1985 and the rules rnade thereunder, lUlld Llfe (Pr'otectlon)

Act, 19712, Water (Prevendon and ConEol of Pollution) Act, t974 ancl ,Alr (Prevenrtion and

Control,cf ltilluHon) Aci 1981;

4. Accordtngly, for the tlme belng you ane advls;ed to srrbmlt the Draft Contmct Agfee,ment on

Form MC-l (in ['ive copies) appended to lIe State Ftules-21012], on plaln papers along.urlth other

rerfluisite docunenEi including a solvent surety(s) for a sum equal to the anrount of the annual bid

fpr execution ol' the agreement, within ar period of 90 days from the dater of issue of tltris bid

iacfilptance letter and the Lol. You should also furnlsh an affidavit to the, effect that you will

lirrrnrediately deposit the requisite stamp duty as per out oll the related Court cases as stated under

par:a 3(viii) aborre.

5. Please note that one Sh. Rajbir Singh had filed a CWP trearing No. 271700 of 2013 before the

H,on'ble Punjab & Hiaryana High Court challenglng I.l) commencement of contract perlod after 12

rn,p;nths from the dlate of acceptance of highest bid/issuance of 'Letter of llntenf' or from date of

otrtaining of enyironmental clearance from cornpetent authority which ever is earlie,r and [ii)

paLy'ment of renrt and compensation to surface right holder/land owners from where mining

operratlons are to be carried out. Therefore, commencement of period of contract & payment of

conrpensation tor land owners shall be as per final outcome of court order in sald CWP. Acr:ordingly,

the auction wa$ couducted subject to outcome olf above case, hence this acceptance fLctl is being

luuued eubtoct,to the outcome ln CWP No. 27700 of 21013 pending before Hon'ble PunJab & Haryana

.?oi'

?*r
litate Mtnlng Engineer,

Hiigh Court

EIr:rrtlsiNo. DMG/,HY/Cont/Lapra BlockANIt B 10 /20L5 /

for Director General Mines & Geology, Harlanl_

Dated:

,A copy ls forwarded to the following llor infrr:rmation and necessary action prlease:-

1. The Chairman, tlarlnna State Pollutlon Conrol Eioard, Panchkula.q!i'r I 2. .The Depu(y Commlssloner, Yamuna Naga,r.: 3. The Mlnlngl0fflcer, Mlnec & Geolory Depiartmeng Y'amuna Nagar,

I
-.:iq -

Smte Mining Engineer,

for Din:ctor General Minr:s; & Geolop', Haryana.

' I'age 6 of 6
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stATE.|INVIR()NI\,/EN1,IMPAC,IAssEssItr0NTlUI,II0RITI,EIARyAN,A'
Bay Xo. S-C'SAf iayatan rlttaw'q'n' $er:tor'2' PANCIIKULA'

No, sEIAA/rIR/2 otOtJ,t\ Dated:"4Ji;::i:::i'{"

Subject:

Pr.x-P'3

.. lWs Apar lvlines Managemcnt Scrvices PvL Ltd"

A-103, Desigrrer Park llPutments,
Plot No, B 9/1, Seotor-r52,

Noicta 201301, Uttar Pr:adesh

Ilnvironmental Clearance for Mining 'of Bculderr Gravel and Sa'nd

([l.inor l{linerals) Mines namely '"Lapra BIocl</YNR B-10" otrer an

area of 34.28 Ha. Fallling in !'illage-Lapra, 'llehsil- Jagadhari, District

Yamuna lrlagar, ]Iary'ana

This has refercnce to :your applicetio:n transferredl online by MoEF & (lc,

Gol tg ll/lr. S. SI}IAA on 16.04.2016; har:d copy le,oeived on 2l..04.2Ct16 and subsequtent

lener rJaf,sd 0l.06,2016 seeking prior environrnentali clearance fitr tlhe above project urrdu

the EIA }.lotifioation, 2Cr06. The prc,posal has been appraised as per prescribed proceilure

in the lilg,ht of provisions under the EIA Notifical;irtri, 2l)06 rrnci subsequent amendments

on the trasis of the mandatory documents enclosecl'with the application I'i2., Form-l,IJre-

feasibili'qy report, copy of approved Mi:ning Plarr, EIA.IEIII' ,on the basis of aprproved

TOR anr:l the arJclitional clarificatio,ns firrnished in respon;:. lo thc ,cbscrvatioas rrf tlic

EAC of'l'loEF & CC, GoI and State Exprert Appraisal Ciommittr:e (SBATC) constitutecl by

MOEIr ii. CC, GOI vide their Notifi,catiorn 21,08.2015, in its meetirrgs helcl on 06.05.2016

and 0l,l.tt:i.2016.

l2l 'Ihre SEAC has examined lhe applir:ation and noted that the proposal is for

Mining c,f,Boulder, G:avel and SaqrC (Minor Miner:als) ,Mines nanrely ",Lapra Bloct</'fNR

B-10" Iillling in villagr:-Lapra, Tetrsil- .lagadharii, District Yamuna Nagar, Haryana over

8n arsa,of 34.28 Ha: Th,c Mines & Ocology Department, Haryarna has g:anted lease for an

a:'ea of 34.28 Ha "Lapra BlocMfN'R B-10" at \rillage-Lar:ra, Tehsil- .lagadhari, District

Ya.nuna Naganvido LCrI dated 20,07.20X5, Thi project propone,nt has submitted zrpproved

mining ;rlan dated 09.03.2016. the public hr:aring was c,onductecl by HSpcI) on

05.C'1.21)16.'I'he SEAC has appraised rlhis projr:c;t as categor:y JB-I. NOC frorn Forest

Departr:rr,:nt has been obtained.

Brief 'dr;!;ails of the nroiect:

\/illage-Laprq ltehsil- Iagadhar,i, Districi: y

"'Lapra Bl ook/YNR B - tlO'
over an area of 34.28 Ha

Prrcrject Details firasra No

1. Cartcgory/trtem no, (in acheaul,t I (a) B-1

2. Lor:ation of'Projer:t

3.

16
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I

wElgr K'equtlslllslll oL uvurvE 
I

Ili.50 Crore

EE6-*"'ueh rankers-----t;Z n _-,

H,H+#*-- --rffir-::Effi--_-:-_-_-IrrErDl
5.

29lakh6. Enrrironment Management PIan

Bur:lset

7. Cl})11,. Activ'atcs Budget 20 Laktt

8. Fioductlonr Thc proposad-production for the fivc years ls @

15,30,000 TPA. The ultjimate pit Iimit is 3 m bgl o
2 meter above water tablte which ever comcs first.

9. Cromer Coordinates of the leasr

ar€B Co-
ordinates

Latitudes Longitudes

of the N 30u 05',:28"
N 300 05'19"
N 300 os',tzu
N 300 05',12*

877" 22',02"
8770 22',3A"
8770 22',22'
8770 2y53'

10. Gnccn belt/ plantation
Ycar of Plantation Proposed Plantation
I Yr. 1000 Trcen
II Yr. 1t000 Tree;s

.tll Yr. 1t)00 Treers

.tV Yr. It)00 Tree;s
'V Yr. 1()00 'Iree,s

1I. Maohinery required Excavator., .lCB, Tipers/Irucks, ,Water Tanker Ligh-
V'ehicles/Geep and Main,taniance Van

'Ihe Authority in its 92nd meeting hekJ on 15.06.2r)l(i decided to agree with
the recontmenditions of SEAC to accord Environment Clearance to this project by
imposing rrhe lbllowing conditions:-

A SlLEelrulcoNprrroNS:
11] 'lhis Environment Clearance is grantecl for Boulder, Grarzel arrd Sand (Minor

. Minerals) thre proposed production for the five years 15,30,01)0 TpA, The ultimilte
pitt limit isi 3 m trgl or 2 meter ahove 'water table which ever comes tirst. The
Corner Cortrdinates of the leased ariea are:

Co-
ordinates

Latitudes Longitudes

of the lease N30(,05129D 
*-

N 300 05,tg"
N 30o 05'12,
N 3oo 05'l[2"

E77v 22'02"
F77o 22'30"
E770 22'22-
E770 2y53"

tzj The project 1:roporrent shalr carry out mining activity strictry as per the app,roved
Mining plar:.
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33
$1 Elnrvironrnental Clearunce is subjr:ct to ohfaininlg elexance, unrCer the wild1ife

(Pr;otection) Act, 1972 from the }lational Board of wildlife, as applicable to the

pr'rrjcot.

t4) l{o minin.g activrities wilt be allorved in forest area, if, any, :forwhich the Forest

Ctearance is not availablc.

t5l lilre Projr:ot proponent shall obtain consent to Operate fronr thrl State Pollution

gontrol Eoard, llaryana and effcctivoly implement all the conriitions stipultrted

th,crein.

16l I\oject P,roponent shall appoint an Occupational ,Health fipec:ialist for Regular and

Pr:riodical medical examination o:f the workers engaged iin the project and records

. maintained; also, Occupational health check-ups for rvorkers having some

al'iments like BP, diabetes, habitual smokers, etc. shall tre urrdertaken once in six

rtronths and necessary remeclialipreventive measu,res taken accordin,gly.

I(,:commendations of National Inr;titute for Jabour for ensu::ing good occupational

orrvironrnent for mine workers would also be adopted,

I7l Ploject )Proponent shall appoinrt a M.onitoring Con:mitrtee to monitor the

re;plenishment stttdy, traffic manal;ement, levels of production, River Bank erosion

an dlmaintenance of Road etc.

t8l 'ilhe number'of trips of the huclar shall not exceed 204 TripVdary (25 Tor/Trip).

l"iansport of rnincrals shall bc clonc either by dadicated road or it should be

onsured that the truckVdumpers carrying the mineral should not be atlowed to pass

tliirught the villages,

t9] F'rrject F'roponeint shail ensure that the road may not tre clamaged due to
transportartion ol' the mineral; and transport of miner,als rvill be as per IRC

, cirridelines rvith rcspect to complyi.ng with trafific congestion and density.

[10] Ercavation will trc canied out up to a maximum depth of 3 m,etem from surfacs of
rivEr bed one mtter above from the ground water level of th,o River channel
u,L ichever is reached earlier.

tl U The pollution due to transportatio,n load on the environment will be effectively
crlrttrolled &, water sprinkling will also be done regularJy. \,ehir:les with pUrlC
only w;ill be allou'ed to ply' The mineral transportation shall bo carried out throurgh
covered trucks only and the vehicl:s carrying the mineral shall not be overload,sd.
Prcject shrould obtain 'PUC' certificate for all the vehicles Iiom authoriz;ed
pol lutic,n testing centre.

[12] ' washing of all transport vehicles shrould he done inside ther mirring lease,

[13] Perrmanent pillars has to be consitructed to den:arcar,e widLh of extraction of
Rtxerve of'Minerals leaving 25% o:lFiiver width from the bank with depth of I.5;m
tre,rw the ground and 1.2 m above the ground to observe its stability.

l,_18
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tu] Ihere shall' be planning, deve!opi::1, zulc impleme,nting facility of rainu,ater

.hrrvestirrg*"u,,,",onlongtermbasisinconsuliat:ionvril*tRsgionalDirer;tor'

CentralGround.waterBoardarrdimplementationofr;onsrlrvationmeasuresto

autment grouncl water resources in the area in consultstion with central Ground

\Vater Board,

[15] . 1.he Froject Proponent shall also 1d1g, ali precautionar:/ rnc}asu]res during mining

c,peration for r:onservation and protection of endanllerecl flrlra/fauna, if any'

sipotted in the study area.

t16l Jtvlain haulage road in the mine should be provided vrith permanent 
"rvater

sprihkle,rs and other roads shourld be regularly weH:ed' u'ith w'ater tankers fitted

'vith sprinklcrs.

tlTl 1lrovlsion shalt be made for the housing of constructioln for labour within the site

rnith all necess,ary infrastructurrl and facilities such ar; frrel fo'r cooking, nrobile

rl,oilcls, mobile STP, safe drinking wal;er, rnedical health care, crdche etc, The

lirousing, may be in the form of temporar.v structurel; to be removed afte,r the

,;ompledon of the project.

t1S] ,N{o River sand mining shall be allowed in flowing wate,r and no mining is allowed

:,n rainy season,

tl9] 'Ihe..pr<rject proponent shall submit annual replenishmerrt report certified by an

rruthrcri:led agerncy. In case the replenishment is lower than the approved rate of
production, then thc mining acli'vity/production levels rshall be decreased/ stopped

r'rccordi:rgly ti[ the replenishment is completed.

[20] 'fhe prcrject proponent shall ensure that no natural waler crlurse/water body shall

l5c obstructed due to any mining operations.

12U '[he durnping site selected and proposed shall be used for over trurden dump at the

rlesignaied site within the lease area as per the appro,uerJ n:ine plan. In no cas;e the

overburden should be dumped outside the lease area.

I22l (iarland drains shall be construcled to prevent the flow of thr: we,ter in the dumps.

I23l Gre0n belt should be developed as per the proposed plantaticn as given in the
' pr'posar' Plantation should bo cianied out in phased manner.

lz4l li[egular watcr sprinkling shall be carried, out ln critical areasi prgn3 to air pollution
and hav,ing high levels of SPM and RPM such as haul rrrad, loadting and unloading
;roint and transfer points. It s,ha[ be ensured that the Amrrient Air Quality
fi'arameteru conlbnn to the norms prescribed by the CpCB

t25l trl:cgular monitoririg of grotrnd water lsvel and quality r;hall'be cagied out in and
around the mincr lcasc, Ths monitoring shall bc carriod out four times in ayear-pre
nronsoorr (April'May)' monsoor (August), post mon:io,n (November); winter
(.|'anuary) and the data thus cor,scted may be sent reg,rarl.y to MoEF Regionar
Ciffice, Chandigarh and Regional Director CGWB.
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0tl , frrtton emllent si1 quelity and stacl emissions shaltr b'e submitted to Harvana

Po]lutionControlBoardonccinsjxrnondrsearriedouttryN4oBlF/NABucPcB/

Ckrvenmcnt aPProved lab'

127|\|ohicularcmissionsshallbek,eptundercontrol4dlr:gularlymonitored'
M,:asurcs shall br: taken for mainte,nance of vehicles used in mining operations and

in transportation of mineral. The vchicles shall be coverecl 'with a tarpaulin and

shall not be overloaded. Thc projrrct proponant shall ensure lhat the vchicle urust

tu,ve poltutiop ruidcr conrol cortificate'

I28l lthe project prqponent shall talce al) precautionary tneasuresi during mining

operations for cgnseryation and protec'tiOn Of endangerecl fttuna, if any, spotte'C in

the study area' 
'4' 

plan for consenration stralll be drawn a:nd g'ct al:proved from the

(:hi;f Wjrldlife Warden of the Str(e bsfore start of mining operations. Necessary

. allocation of funds for implementatiorr of ths conservation plan shall be made and

ffie funds so allocated shall be includecl in the projec! cot;t. l\'ll the safeguard

lirLe&suresi brought out in the wildlife consenration plan so prr:pared specific to the

project site shalll be effectively implernented. A copy' of action plan may be

submitterl to the HSPCB and IvIOEF', Regional Offir;e, Chandigarh within 3

rr:onthrs..

t29] ,{s envisaged, the Project Propon.ent shail invest at least an amount of Rs. 2:).00

I-irkhs/annurn as cost for implementing various environm,ental protection measures

irrcludingl recuning expenses per year.

I30l l\ sunt of Rs.2Ct.0 Lakhs/annum shall be earmarked by tho )Project proponent for

iin;vistment as CSR on socio econiornic up-liftmenl; activitics of the ,area

pruticularly in the area of habitat, health or education, trarininlg programme of rural

\ryomen Cr man provide thc kit for emptoyrnent generation, The proposal should

c<tntain provision for monthly rnedical camps, distributions of medicines and

inrprovernent in educational facilities in the nearblr sch,o,cls. Details of such

acrtivity along with time bound action plan be submittecl to FISPCB/SEIAA
I{rlryana before the start of operation.

I3U l3rrrdgetary provision of Rs, Rs. 10.00 lakh per year eamrarkecl for the labours
rvrriftipg in the Minc for all necessarry infrastructure facilitiesi such as health

t'a;ili!r, sanitition facility, fuel for coc,king, along with safe drinking wa,ter,

rnr:dical oamps i:nd toilets for w,omen, crdche for in,fants r;hould be made and
submittedl to HSipcB at the time of ,crEr/croisEl#r l{z*ya,a. The houqing
fa,;ilities should tre provided for mining labours.

[32] li Final ll{inE closurc Plan along 'with details of corpus funrJ shall be submitter1 to
tlto sEIAA well within the stipulated periori as prescritred in the minor minoral
corlcsssion rules i20 12,.
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36
133] L[e pmjeci proponeni slrrll .nrur" that ile Environrrr,er,'t Clearance letter as 'pell

inrii the status of compliance of Environment Clearmce conditions and the

nr,onitori:ng (ata are placed on cornpany''s website and display'ed at the project riite'

l34l Tho'projcct pro$ronent shall ensure that loading in Trucks do not exceed the norms

fixed by the Trarnsport Departmerrt as per retrevant rules.

t35l The project proponent shall ensure approach roads are wide,ned and strengthr:ned

as per rerquirements fixed by P\IID and district adminiskation before the start of
' the work.

[36] The prcject proponent shall ensure supply of drinking w:[er through RO.

I37l The project prrcponcnt shall strictly adhere to ttre liustzrinable Sand Mining

N'lanagernent guidelines issued by MoEF & cc, GoI on 15.03.2016 and shall
' qffiurs tttc compliancc of thc stamdard environmental rlo:nditions prescribed for the

snnd minini in the said guidclines; in addition to the r:o4ditions imposed i1 the

environnrent clearance letter.

[38] Ihe project prolconent shall carry out rnining in semi mechani:zed manner using

rnranpower, tractor, trucks, JCB and excavator for king tr,ansportation.

GETYER;AJ, g0NprTloNs I

ti] Coircealing factual data or subrnission of false/fabric,ated dara and failur,e to: crmplywith any of tho oonditions mcntioncd abovc rnay ,result in withdrawal of' lhis crlea'rance ;lnd attract action under the provisiclns of rihe Environrnent
(Frotection) Act, I 9g6.

[ii] r\ny crhange in rnining technolog;y/scopc o:[ working shal] not be made without
prioi approval ol'the SEIM.

fiiil 'r!ny change in the calendar plan including excavation, quantunn of mineral and
wirste ,sha.ll not bre made.

[iv] I,e,riodic monitoring of ambient air quality shall be carriecl out for pM19, pM2.5,iSO2

and Nox mohito::ing' Location of the stations (minimunr 6) shall bo decided barsed
on the meteororogicar data, topographicar features and onvironmenta[y and
ccr:ilogicallly sensitive targets and frequency of monitoring shal[ be decided in
cr)r:Nultati,)n witrr the Haryana state pol]uition control Board (HspcB). Six

. rncrnthly reports of the data so collected shatl be regularly submitted to the
HSPCE|/CPCB inciuding the MOEF, Regiona.l office, Chandigarh.

[v] Petsonnel working in dusty areas shall u'ean protective resprirat,ry devices ttrey
shiall alrso ibe provided with adcquarle training and infonnatior: on safety and health
aspects,,

lvil or;r':up4tional health surveitlance program .f the workers shall be undertaken
periodica,y to observe any conlractions due to exposure to dust ;; ;;;conective rmeasures, if needed.
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tliil tr,hg flmr! e[tmarked for envirunrental protectio' -".,,,.'s shatt be kept in )

separate accouxrt and shall not be diverted for other puryose. Year lvise

' 
e;,rpenditure shal,l be reponed to tho EISFCts snd ttro RogioRal offlso of MOEF

Icr,cated at Chand.igarh.

[vlii] 'Iihe project proponent shall also submit six monthlly reports on the statur; of
,xrnipliance of fhe stipulated EC condiiions including results of monitored rlata

r[tloth in hard copies as wcll as by e-mail) to the northe,rfl Regional Offics of
.lvitoEF, the respcctive Office of CIPCB, HSPCB and SE,IAA H.aryana.

[ix] lhe above conditions will be enfilrced, inter alia, under the provision of the Water

lil)revention & Control of Potlution) Act, 1974 the Ajir (Prerrention & Contrc,l of
l?ollution) Act, 1981, the Environment (Protection) Act, li98(i and the public

Liability Insurance Act l99l (all amen<ied till date) and rules made hereunder and

aiso any cther orders passed by the Honb'le Supreme Court of India/gigh Court of

. 
I'laryana and othr:r court of raw rerating t. ttre subject matter.

[x] l['hq.Project proponent should inltrrm the public that the project has been accorded

Ilnvironment Cl'earance by the IIEIAA and copies of the cleiarance lefter are

arailable with the Haryana State .Pollution Control Bc,ard lt, SEIAA, This should
tre' adv'ertised within 7 days from the date crf issue of thLe clearance letter at least in
rwo local newsp,Pers that are wiclely circulated in the region anclthe copy of the
same shoutld be tbrwardcd to sEL{A Haryaua. A copy of Envirornmcnt cloaranco
conditions shall also be put on proiect proponent's web slte lbr pulblic awaroness.

txil Allthe other statutory clcarances such as the approvars for storag;e of dicsel from
thtlr Qhisf controller of Explosivcrs, Fire dcpartment, oivil Aviation Departmenl
Fon'st conservat,ion Act, rgg0 enr. sha, be obtained, as n:ray b, *pr;r;;: ;;
Prrclibct p:ropone*t from the oompetent authority before the start of mining

. operation.

[xii] Thrat the lgrant oll this Environme*t clearance is issued fronr the environmental
arrS;le only', and does not absorve the project proponent from the other statutbry
obliigations prescr'ibcd under any other law or any other insrrumer:t in force. Tlhe
sole and cicmplete responsibility, to cornply, ,,Irith the cpndjtions iaid down in allorhsr raws for the time being i:n force, rests with the induritry/unit/project
pr0ponent' Any appear against this environrnentar crearance sha.lr rie _,* u"Nat,onar Green T'ibunar, if prefened, within a period of 30 dayr; as prescriberd
undrlr section I 6 ol'National Green ltribunal Act, 201 0.

[xiiiJ Th., methorlorogy of mining shatt be strictry as per orders passt:d by Hon,breNGi',/ Hon'bre suprerne court from fime ro tirn.e,
[xiv] The Projcct Proponrent shall not disturb/damage the posiition of sturJs in river be,c

;#:: 
nor ro damage thc river baurks ,nd not to degrade the ri,er bed in an:r
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3x'
trrl lhy aru. wlick fias b"en bann,:d b'y ,un;, au&orit;r/oourts sha]ll not be userl for

nrining activity.

[rvi] Distance of mining to be maintai:ned liom Fucca Hydraulic structure/ Bridges shall

bre as per approved mining plan/ guideline issued by IvIoEF & CClCourt Orde:rs.

[xviiJ Quantunn mining allowed in the river will be actual replenisihment or mining

allotted'whichever is less.

[xviii]'lhe.)Project Proponent should srgt the, Probable replenishment checked fronr the
rreputed:institution. /J

ti,/-\\t' /l^ '-''n Inr,*/.#*LA '_
State .Level Environment Impact

Assessment .Authority, Haryana, panchkula.

Dated:.... c$\9/

,A copy c,f the ab,ove is forwuded to the:following:
l. 'flhc Director (IA Division), MoEF&CC, GoI, Indra paryavaran Bhavan, Zor

brrrgh Road-New Delhi.

2, ifhe'Regionar office, Ministry of Envjronment, Forests & (lrimate change, Govt.
,I India, Bay's no. Z4-zs,Secto'lll-A, Dakshin Marg, Chandigarh.3' l'lrre chainrnan, Hlaryana state pollution Control Board, c-r l, sector-6, pkr.

4' 'l'hre Director Gerrerar, Mines & Georogy Deparhnent Harya,a, chandigarh.

t_-. l.

,J".

Endst. Nlo. SEIAA/HR/ZOI6l

\
\
\

Mernber Secretary,
State Level Environment Impact

Assessment Authority, Haryana, pri"ilrfr.

-6t'-c'f)
hf/
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Tfr ,L.$H.PJ,'H,sffi*li',t,lltJl;'lll.ts,I,Il-iil,-H]HJJffi 
,;,

tlte saiJrb'should udi'etrxed '

i,l)r 1h,il#ffi ffi ffirffi ,Sr&l$#i IIJIH,$

qa

' , '' l'i'fl
''; iJ

(1,

iffifimi*hfl l'*ffi fffiffi ffi H*,ffiffi"H*F

Tlre nbovcConsgot lo E.srubtislr is,funher subJccr.lo lfte.condjttcns thardic unircornpllrS

rvrrh alr rhc rnrur/nrtcJor"[iJrr iii'-rr-p.riliiawrtn*srtig go{*uoovcrnnrsnt add

iE Rmotiotr&l* in sll rcsp.crs ucforc commls*iorffia'fiffi;;u&rr ruo.drsinu F
ucttt$l rrrdrking rtrluf tY' l

[,iil *:'flJffi l,XbH#:?"" f '

1 };,,*lt#f;0;,Iff f, 1*lif .ltx*sTii- :x!;d;iuIiffi ,f iilflfriiTiffi :ft,Tillli:,x:

ffi;r;tde, wntsr Aor rind Aii Acr

Llnit lvill mlrcthc eiouk hclght o,f DC Sct/Bqiter os per l]oilrdh'ndsn6'

Llnil rvlll:rttairiiriin profrcr lci$ltor:k of Wnlur'rltelurlSubtrtcttr befordaflcr

corrurls$.i$nlrg.

Tl$t

standqdats thc tloard
':'!f'

'l'hrnr ln.tho.tnw or ul,irttltutr;' or onv uthcr q.{9pc1.dl:m:tiyg"i1l*1|:r1":l:11,*';instl$riql.ltt or
tritdt,'{fy strd

'QI
lo"vs,trus to

1.

Q

L

t0.

r l.

li

r3.

b;';ffi il;i 6m tlu couiplliEii;authotity li'tile prsitittinst

r-U"t,iinJl, orlei,,af with rho n:qucsr foi consertt'to opcrdlc'

'l'tiurli,thcrc is no d[!chatgc tliitctl.v or inrlirtcf ly front thc udit c'r tlrc prOU]ss iltto um'

initarsh(te rivor oh Yamtirtrr llivcr: or Rivur Chaggar'

Ttiaiitt:o,infustry..orlltc upit qQ!carflcdr is nptslrc!..11iQin'$&y'Prollihitcd $$an<*s
eso{a-*ii\gr tp.'p-sn"iroonic,frlf,"i*:l,'a [utrf "lilriitarriidt':odbr*'af,d 

Doilgirs c't'

i;",ilifii'faiiutfirn oo*16t,'go*i un.r'no,ygil Sirc hbtlugtn'Gonrml'Board'

'rlrunofths unit isdMnrgln8.ils sorvsg,s or
r,, *ir.lrrarhndE dm$htrfrbin indu$rics clc.ro nrEohre tirdF dutll$ht r frbin i ndu grics clc' ltu$'l
,a.ut [io rltr owine tnd opciltt in g sueh pu bl lg scwcr,tutiiorify owing tnd opciur i1 g sueh pu

ri
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ll

I
li

BOARD
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Jagadh rr ri P'tr.0 I 732-200tr 3 7
E-nra il: hs pcb.Pkl@s if1"c,ort

76
p;"(ps,,,

Datcd:(18112/20r7No. [[SI]CB/ConBon t/ : 313I 00417YA MCT 04634688

'lo.

M7s :Apar Mines }vlanagenent Services Pvt t.,td Lnpra Elock B l0 YNR

A [0r3 Designer Park Apartments, Plor B 9/l lSector 62 Noida 2013,01 Unar Prudesh

gag9! lol 7! I {7.irr rcgiunul

:\'lli'1,:';T,il:""""'":lfw,ffi[$w:ffii.:sffi: 
Ivranagenrent sorvicss Fvt Ltd r-apra

,Pleaeer

office Yarnuna

.dpar Minos Managorn,ent $crviccs P''rt Ltd Lapra Blook
0s per tbllowing spocitioation/Ierms and conditiorrs.

consen{ to operate,M/s

[] 10 YNR is here bv granted c(rnserlt

I

at!ltfl'.r$i

and orb [:enr:ficiation

Mocle of rlisehs

Domecti(,Effl ucn t lln r.oruc tu rs

?rnd e Elflrent Ps rrrnolers

Nrrmbcr crli stachs

Perioil (rli corrsont

Indust

lnvestrne,nt(l rr L,u}h)

l'otal 
. Lnncjl Area(Sq.

Total Btli

dantih/ of

r 550.000 r 2

0,0

l. Trade
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Hciglrt r:J $trrcl.
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I .{ I. Oruyerl, IiouklBrs 5. I Metric TorrLnes/dry

Sand Mirrin,e for 34.2iHa forr is:loooo
'fPA,@214 Trips/day

tri

Ii' r it ,fir;'
'. 1'.rmis:a[d

l, The applicants sr,arr,nl#C*,'Ufdh r.,otJ&r hinnin factory and in rho prcnrises.
ry,nhss1$rflr+t{
iShoullJ. bgffis1i1

lowablc pollrrtunts

il' The applicant/compflny shall corrrpl.r rvirh ard carry out dire'ri*c/,rrclers issuec by rire ljoarcl

:::i::: ;::,::::::::: :r,ir,l ::.b::' 
e'r r i rn es rv i rh ou r negr i g*n,;e ; ;,ffi ;;:;;.'applicant/c<)mpan.y StMtliuUle tbr suclr legal actir,,,/".;';;;lffiffi;*;ifiW"Hffj:::i,::jlll::i'::liffi,1gi1st him as perprovision or,r,e

jgc and or non comptioftheterrns,uffid&ilt#'&ffi&1iH}l;ir*;i.*ffi,drIu9rnoncompllance
3. The appli
or'*pi'yu}iil;;,{d$jfllffiffiiil'Ifiiffiffiffi"ffi]east90daysbelIbrerhr:t]utc
4, Necossar;l fco as
atongwith ,r,,, uon,*1,;;ffiIT:'|f,HYdrrnffiEnt shall be paid bv the appricanr

5' If due to arny tcchnological imprc,'em*n, o,. otherwise thls Bsard is of opinion rhat all or &n)

IIH::1",1::: *:::f ..::bovc 
rcquir,:d vnria{ion (inctucting the c}range otan1,co,rr.l

Pollutlon Co n trol Baard,

ec;uipmenrt eiithen iir rvh.le or i, yr.r'rr rrris tloarcr shan after eiriip',i.1,;;?il;,Tjff;:llir,,"
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7' l'lre in.tts(r"v:ltitllr'',ttrpl) rrrrrc 1rrrii111i1;11 1l(,grrlirtiort irrrri c.ntrrrl)llulus, l0ixt.,\ llre inrlrrc,rr.\/ r,1.,,r11 ,,,,.,,,^1. ,.il ,1. r......,: .." t, t .. tt
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| 6 Y";
10. Tlie indushy would imrnediately submit the revised a;pplication to the Board in the evenr of
any chailge in the raw material in process, nrode of treatment/dis,citarge of effluen(. In case of
change lf proc:css at any stage durinll the conserrt period, the indr,rstry shall sribnrit ticsh
consil,nt rtpplicrntion alorrglvitlr thc conscnt to operate lbr:, il ibuncl due, which muy Lre on &lry
accounr lind thitt shall be paid b.y thc industr-y and the inrdustry rvoukl inrmediarely.subnrit the
tJt$ls$fif upplication to the Board in tlte event of any change dur.ing the year in tlre rau' rnlrterial,
qu6ntitJ, quolfry of'the sffl'uenr, nrode of dischargc, tre,atmerxt faclllties etc.
I I ' T.he offioer'/official of tho BoarcJ shall r€serve the ritrghrr 10 access for rhe irrspecrion o{'rhe
indusul in connection wjth the various process and t'he treatrnent facilities. The consr:nr ro

operate is subjrrct to re.view by the Board atany time.
12. P0rnllsslbl* lirnlt. tbr tny pollutants montionsd in the consent to oper4te order shoultl ,rror

exceed tlheeoneontretion perrr:itred in rhe effh:ent by thr flogrd.

,f;Xl,liindustry 
stralt naffi\Fffiffiffi1ffii:und clue fiom the indrrstry 3r any time

I 4' I r th r:: i n cr u s t rv luil;ffiWo[hirttid$ffi 
flXH$*WHlil*is 

co n s e n t to o p c rn e o rc, e r' rh e
con se n t r,: r o p e ra re$S"dtdrlfdh f ni i .1,1 ciffi[i,$! lvt ]8[Hi4, *,,m i
l5' If thc' inclustry is closed tcrrtporarily at its own. they shall inflor:rn the BoarrJ and olrtr,rirr
pormissi,rrn bcfirrc rcsrart of the unit.

;,i;:il;ffiffiffi|'i frorn tinrc lo time by

i''': S Trt{ *spS;fr," $mtngmgr

l. Th*r i:iffi$,aiLvriri subrnir rire..,i,,lysidi'Lpti,i trrut,,tri!,ili,ii.,ririu itfir, 0'c ,rr.r)rrr rii,rn rhc
date ol'iss;ue r;1'[l'st uonsr:nl ro oprr.lt,;,.

2.'fhat thLrp unir will *r, en{t rnsintain rhe ApcM & greon belt,
3' Tha'r *rr:r unit will apply tbr renewal of c,onsent to operate before, 90 days f'rom rhe uxprry of
this Clfo, 41*ffi+n*SptUlm$Enrgitrl ail the egnffi&,5l{fum"ed iuthe Envin:nmcnral
clearance ob 'rePort,

5. After g;rsnr U ied out by the aurhorizcti

:}1Y]l;hil1np.euxd$m.wM$,MMffi.ti.mofsamplr:sofei.fiuunr/air.emissionsrl' nc,ise in i?i alysis report of sanrples olRir/
effluent/ noiser so ,:otrertef$r.8;r{Jffiffi&ffi&frffi#rituras pr.rcr.ibecr under. Ep purc..
1986, tlhen Isr C'f0 so granred willrvoo, rneil ls[ (' I o s(] granted will Effiinltrfid for the pr:riocl of C1O for which ir h1s brien
ggantecl biirserJ upon tlre cal€gor')' of the,unir oras was dcnranded by the unit bur i".;a;;;'
fallure of nanlp/r: the lst ("1'o so grarrtecl wi ll bre revoked/r:ancelled afler lollru irrE ri11;.11,g
nrosodure.

t,'f;'f,l.l thn unir ,,viil uonrpr1 the orircr o[ N,cr, New Derh i vic]re Dared 0 r ,06.ru r (r &
06'06.2Cr1i5 irttlrucilsuol thc()r\ NO 18.{r?rllri, I76120J (,&t27?l2l)l6in rhrriri\cr}i
0URrPIilH[:i'l'sl]*ltill ll,'\(i(i,{ r; l\'l.LrF & rc'c and sutrjectccl ro llnaloutcornc,,dcci\i(,r*l.rhe
casc.

7"]*hat thc urrtit rrill:thirlc hr tir. tli|t'etiorrs <lt'(lPcll/l-lsPCli/irrry ollrer.ctrly11l(r,-.fir ir"rrlr,,j.ir\timc to tirrrr:.
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Sr. No.202
CWP no. 1010 of 2018 (O&M)

Sajjan Singh vs. State of Haryana and ors

Present:- Mr.Shailendra Jain, Sr. Advocate with
Mr. Harman Jivtesh Singh, Advocate for the petitioner

Mr. Amar Vivek, Addl. AG, Haryana

Mr. Akshay Bhan, Sr. Advocate with
Mr. Abhishek Sanghi, Advocate for respondents no. 4 to 6

CM nos. 1931-CWP of 2018, 2339-CWP of 2018 and 2350-CWP of 2018

Notice of the applications to the non-applicants for 6.3.2018.

Main case

We notice from the order of the Haryana State Pollution Control

Board dated 12.9.2016 that certain observations were made by the Hon'ble

Supreme Court regarding the present respondent-Company M/s Apar Mines

Managements  Services  Limited,being  a  dubious  company,  apart   from

certain  other  Companies  whose  names  also  find  mention  therein.   This

would raise a serious question as to whether the State examined this aspect

while granting consent to companies to operate mines which may possibly

be under a cloud.

List on 6.3.2018.

Let entire records be produced by the State before us on the date

fixed.

Till next date of hearing, mining shall remain stayed.

(MAHESH GROVER)
JUDGE

16.02.2018 (RAJBIR SEHRAWAT)
rekha JUDGE

For Subsequent orders see CM-7223-CWP-2018, CM-9947-CWP-2018, -- and 1 more.
1 of 1

::: Downloaded on - 13-05-2024 18:34:36 :::
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Sajjan Singh

State r:f Haryana & ors.

cwP.tOl0-2018 (o&M) I oo +

,hnnY lZlO
IN TT]IE HIGH COURT'OF PUNJAB AND HARYAIIA AT

CHANDIGART]I

cwP-1010-il0l8 (o&M)

lDate of decision : t4.01.2020

....Petitioner

Vis
....Respondents

CORI\M: HON'BLE MR. JtllS'fICE RAJ,AN GUPTA
HON'BLE MR. JTI|S'IICE KARAMJIT SINGH

Present: Mr. Shailendra Jain, Sr. Advoca.te \ /ith
Mr. Sidharath Goyal, .,\dvocate fcrr the petitioner.
Mr. Ankur Mittal, Addl. A.G. Haryana.

Mr. Abhay Gupta, Advocate for
Mr. Arnar Vivek, Advocate for respondent no. 3.

Mr. L3alkar Singh, Advocate and
Ir4r. Anshul Manglir, r\,dvocate {br the respondents ncl. 4 to 6.

BAJA-NCUPTA J. (ORAL)

With the consent o1' learned counset, main case is talien up for

healing today itsclf.

. 
During the course o1'hearing, Mr. Jain. learned senior counsel for the

petitioner sub,mits that petitioner shall be satisfied if a direction br: given to

respondent ncl. I to lclok into the e.ntire matter in vieu,of certain reports that

comtr;a.niers i,e. respondents no. 4 8< 5 have dubious background. Ac:cording to

hint, uihile awarding the mining contr,act all these aslpects need to be considered by

the concerned authority.

Learned State couns€rl, rln the other hand, submits that contract was

au'arded after conducting an open auction in uzhich respondents no. 4 & 5 were

succesltful, He, however, submits that State has no objection tc consider the

rnatter in light of contentions madt: Lrv the petitioner and the materialr; on record.

ioi 2

::: Downlcaded on - 22-Ll-2020 12:{11:5,[ :::
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cw},-I010_2018 (o&M) Tlol
In vieil, o1'above, present petition is disposed off with the direction

tliat litate of Haryana may look into the matter an.d pass a speakirng order at the

earlierst but not later than three monthrs from today,

Till then interim ord.er dated 16.02,2018 passed by this court would

continue to operate"

As the main petition has been clisposed off, no order needs to be

passed in the accornpanying apprlication(s).

(RAJAN GL|PTA)
JUDGE

Januarl' 14,2020 (KARAMJII'SINGH)
Atiot' JUDGE

Whether speaking/reasonerl: Yes/No

Whether reportable: Yes/No

/afi';' /'/ll

2of2

::: Downloaded on "7,2-1.1-2020 12:01:5,2 :::
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R4ilf*

Direct,or Generarl,
Mines and Cleology Ilaryana,

Sector- r 7', Chandigarh.

/"h
pntx ?-l q

ISIRDER

Sutrject:- Orders of Flon'ble Punjab ancl Jt{aryana High rOourt dated

t4.ol.2o2o passed iin CWP No. roro of zot8 Slajjan Singh

Vs State of l{aryana.

V[/s Apar Mines Mines Managem,ent Services Prt. Ltd. (in

short l\ll/s Apar Mines parti,cipated in the a auction held on

or3"o7.zr:>r5 and offered the highest bid in respect of two nrinig blocks

namely Lapra Block (YNR B-ro1 and Nandgarh Block ('fNR 8-S6).

The highest bids \,vere accepterd and L,etters of Intent (l,ol) were

issrrerd 'dcle letter dated 20.a,7.2ot1. M/s Apar Miners obtained

Iinvironmental Clearance (EC) in respect of Lapra ancl Nandgarh

Blocks f rom Stater Environment Impar:t fusessment r\uthoritl"

Harl'arra (SEIAA) on z7.o7.zctr(>. HaryaLna State Pollutjon Control

Board (lf{SPCB) initially refuserl consent t,c Establish (C'lE.) vide its

orcler drrted e.og.zot6. Subsequently, IHISI,CB granted consent to

Operate (CfTO) in respect of Lapra Mining Block on oB.r:r.zot7. Mls

Apar Nfines after depositing tg%t balance security amount and one

mcinth etdvance inslallment o[ crl61ru., money commenr:ecl rnining

opreratiorrs in Lapra Block on 21. tz.2ot7.

Sh. Sajjan Singh S7'o Sh. Gyarr lSingh filed CWP No. roro

of zor8 before the Hon'bler Punjab & Haryerna High Court alleging

that the Director of M/s Apar l\1[ines, the contractor of Lapra lSlock (as

also tiie Directors of M/s Saliraranpur lv{iines, the contractor of

34

2145

Bibhuti Krishna
ANNEXURE R 23/8



loJ-
IVlanden,ala Biock) had indulged in various fradulent ar:tivities are

prayecl that the Consent to Operate (C'f0) qranted by Haryana

Pollutiorr Control Board (HSPCB) as well ars the contract aw'arded by

Mines 6ir Geology Department may be cancelled. The H,cn'ble High

Court viide interim orders directed on 16.o2.2018 that the mining

would remain stayed till o6.o:3.2018, the nrext date of heaning. The

abvoe s;aid case \\'as finally disposed ofl ,cn L{.oL.2o2:o with the

direction to the State of I-Iaryana to looli: into the matter and pass a

speaking order at the earliest but not latr:r than 3 months from

1z["o1.2020. Furthetr, the interim order dated t6.oe.zol8 of the

Hon'ble High Court were clrd,:red to be co,ntinued to operate till the

decision by the State.

t..i A personal hearing was affor:decl for 24.o3.2o2o but olr

szrid da1.e hearing could not trr: held due to suden lockdonn due to

Covid-t,) pandemic and they were hear:d on 19.o5;.ao2o. On

1!).o5.2o2o, no one appeared for Sh. Sajjan Singh so the case was

arcljor-rrned fbr 27.o;.2ozo. On thr: said date, the hearing was attended

b1,, Sh. Sajjan Singh, Petitioner' (assisted try his lawyer) and Sh. Sushil

l(umar one of the 4 Directors c,f M/s Apar" Mines (assisterd by his

lawyer). Subsequently, detailec[ written rsubmissions were also

submittr.:d by Sh. Saijan Singh Petitionrer and Sh. Susrhil Kumar,

Director M/s Apar Mines on o:J.o6.2o2o,
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4.

/o6
It is prudent to discuss thr: ground,s proposed by the petitioner

(Sh Sajian Singh) firr cancellation of CTO and contract granteC to M/s

Apar Mines. The follorring po[nts have been raised:

i. An investigation \^/as con(lurcted by the Serious Fraud

Investigation Offrce (SFIO) trnder the N{inistry and

Cc,rrproration Aflairs on the directions of' Hon'ble

Supreme Courl of'lndia in CWP No. BtB of zot5 filed

by one Ranbir Singh into allegations of lzrundering of

money allegedl'y earned frorn illegal mining etc. by

Nlohd. Iqbal thror-rgh operation of shell companies. On

the conclusiorl of the in'rzestigation, SIrI0 filed a

complaint in thre Court o,f Special Judge Companies

Act, I)r,r,,arka Cc,urts, SW/Nerv Delhi for launching of

prosecution agilinst the accused. The pros;ecution has

been launcheC against ti77 accused irLcludign he

principal accusr:cl Mohd. Iqbal as well as l\,{clhd. Javed

(Direrctor of M./s Apar IVIines, since rz.o5.zooB),

Mohrl. Inam r[Director of M/s Apar ]'4ines from

rz.o5.zooB to 3r.o3.zor 6). Laique Ahmad Khan

(Director at M/s Apar Mines; since 01.n4.2o16). Anand

Kumar Ray (Director at I\tI/s Apar NIines since

t5.ot.zotB) anc[ M/s Aprar Mines -sic- Company

(contractor). 3 of its pr€rssp1 Directors and r past

Director is lacing prosecution on charger; c,f money

laundering thro'urgtr operatiorr of shell Comp,snies.
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ii.

1c7
The chrge-sher:t/complaint filed by SFIO for

laundering of Rs. 6ro.3o Crorers has a mention that Rs'

g crores from the above saricl amount wa.s used for

payment of initial secutiir/ amount by the shell

companies M/s Apar Mines and M/s liaharanpur

Mines for 4 mining contractt; of District Yamutnanagar

to Mines & Geolc,gl'Department Haryana'

A stiptrlation was imposed. rri<le condition no. c(ii) of

the auction notice that no transfer or addition or

deletion of the l)riectors will bre permissibie before the

execution of the (contract agrr3ement. Thus n.o change in

Direr:tors is lterrnissible after the submission of the bid

ancl before the <:xetcution of the contract agreement. In

case of M/s Apar Mines, M.ohd. Inam left the company

as Director on 31.03.20r6 arfter being investtgated by

SFIO. Laique Ahmad khanr was inducted as a l)irector

on O1.04.zot6.lt'he contract agreements for Nandgarh

and Lapra Biocl<s were executed by M/s Apar Mines on

o9.o6.zo16. Thurs changes v/ere made in the Directors

of the Companlr before the: execution of the mining

contract in violation of the condition mentioned in the

auction notice.

The payment oll balance tl;o1'o of security arnorLtnt and t

monthly installrnent of thre contract money after the

signing of the c:ontract agireement was made by M/s

Apar Mines in fire form of flemand Drafts yn;hrich came

iii.

iv.
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fr"om different trrarts of the cor'rntry' N{/s A'par Mines

was unable to nnake the pilyment from its orvn bank

accounts in Ilank of Baroda, siaharanpur as the same

were]lrozcnbytllrclncome'IaxDepartmentonaccount

of delatrlt in pa;,.ment on inrcotne tax to the tune of Rs.

tz Crore.

v. M/s tnclia Pacific Infrastrur:ture Pvt. l,td. thlough its

Director Molhd. Wajid standls as surety for l\ul/s Apar

Mines in the contract executed on o9.cl6.:ZOt6 for

Nilncl.garh and Lapra RJock:r;. Mohd wajidl as r,r'ell as

M/s India l,acific Infrastmcture Pvt. Ltd. have also

been named as accused in the complaint c:ase filed by

SFIO on 18.09;zor7.

.fhe 
assets of MI/s Apar Minrr:s and its surety I\{/s India

Pilcific Infrastructure Pvt. ll,tc[. have been attached by

the Enforcernent Directorate:.

The National Green Tribunill (:NGT) while 'jei:iding OA

No. 184 r:f 2cl13 has imposed environmental

compensatign l'o1 illegal minilg in Saharztnpur of Rs.

5o Crores on 5 persons to be shared betwelen States of

UP ancl Haryana. The 5 persons include lvlohd. Inarn

who rvas a Director in M/s,Apar Mines till 3t.03.2016.

The Civil Appeai filed against the orders of NGT was

disrnLised in thr::: Hon'ble Supremetn Court o{'India on

113,o'7,2019.

vl.

vii.
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viii. The lWinistrl' ol' Corporate 'Aftairs has dii;qulifled

N{ohcl. ,Iavccl anrl Lnique Ahmacl l(han for a period of 5

)rclrs tront O1.1l.,zOt6 1.o 3Cr, tO.2027 and t'he1r cannot

be appointed as lDirectors of a company during the said

period.

S. Sh. Sushil Kurnar, Directrlr NI/s Apar Mines, while admitting to

ther prosection of It{/s Apilr .tVlines and its Directors ar; dliscussed

atrov,: submitted ttrat the sarne did not have any bearing on the

ctprerittion of the mining cr:ntract ar,vardecl to them through the e-

r\uctiLon. He further submittecl that the petitioner Sajjan lSin'g was in

factrinirlteresterlperrtyw.holvlrst'ryringtoclerailtheirminingcontract

inorcler to perpetuate the 
"'irtual 

monopoly of existj'ng rnining

contt:actors operating near the mining block in question. He claimed

that Sh. Sajjan Singh was in fact a tl.ll;% partner in M/s Balaji

Minerals that was a,,varded a Short'I'erm Permit (STP) on :z8,oB.zoO9

fb1 extraction of boulder gr:avt':d and sand at District Yantunanagar .

Sh. Sajjan Singh wars an authonized signatory of the said firm,

6. lthe fact of the case, rr3cords and submissions nracle by all

concerrled clerarly indicated tlhat as per condiition imposed in C(i) of

thLe ,\uction Notice dated 15.06.2015, the authorized officer of the

Depztrtment has to r:ertify that no amount of contract money', royalty,

dgiad rent or surlace: rent is dur.: in respect r:f ilny nrining le:as,:/mining

cgntnact or mineral concession held by the bidder earlier or in respect

o1 any mineral concession currently held by him or hls family
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luterners. 'fhtts, no porsop/firn/company is eligible to parl;icipate in

the auction in the case he or any of hirs family

rnenrrbers/partner/Director is tt defaulter of any mining rlttes in

respect of any minererl concelssit,rn gratned in parst or any othrer current

rnineral concessiotl or he/the)' have been speciJicaily debarred to

parl.icipate in the aucrtion. It is pertinent to rnention that Mohd' Inam

(rtlrcr rvas the Director of M,/s 'r\pzlr Mines tilll 3r'o3 'zot6) and Wajid

z\li (vr,ho \\Ias a stlrety {or NI,/s Apar Mirres for the contract) are

rrrLongst the 5 persclns who harve been dire:cl-e'd to pay environment

conlperrsiltion of Rs. 50 crores }ly NGT in the order dated rB.0z'zot6'

Thus rvhile M/s; r',par Mines arnd its past and present

Directc,rs are not a delault,:r of any minilng dueri in restrrect of any

mineral (loncession in the istalle ]"et its par;t Director ancl its surety

har,,c been directecl to pay t)he r::omp.n53lioln amount to be shared by

States r:f Haryan ancl UP b1'NGi'f.

k) 'fhe ana[),sis of'thr:: oral and urritten submissions by the

,..t'

I

I

\

., .tno siciel; start that the contractor company NI/s /r.par Mines and its

pt,esenI and past Director are facing prosecution in a conrpliaini case

filed by SFIO. The auction notice does not have ilny condition that

precludes a company or persons fzrcilg prosecution from

peu:ticipating in the auction or being awardlr:d ]the contract. IVloreover,

Liier.e: is 10 Cogrt orclcr or or<ler of any othel authority in the

knovriedge of the rlepartment that debars )M/s Apar l{ines from

operrating the contract awa.rcl,::,d to it thoungh auclion on accollnt of

thre complaint r:ase pen rling before the Coutt. Hence,
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ttl
said ground nrines

tcrrninal.ion/czrncellation of ntir:Ling contracl' on

n,as, nctt -s;ic- admissible'

t7'

iB. However, it was not'ed that there is a specific ccrndition in

i
ii

i l, :,'1-
l
I
]

I t'r'

Lt:,\
l

, ,rl

l

fl
ll
rl I
ll,i

,I

,\j

lLi

.l
't '

1-i

t.

:

the auctirtn notice l.hat the bidder compianv shall not r:hetnge its

Directors (after the bicl) of the signing of tln'e c:ontract agreernent' rln

the present case $ohd. Javed i:rncl Nlohd' Irra'rn were ths lrirectors of

the connpany M/s Apar Mines irt the time of subrnission olibjLd in the

c--aLlctiolr.'The letter of intenl: \\'.as issuecl to N{/s Apart lVlines on

2ct.o",7,1)-Q'75, Mohcl' Inam resigned as Director on 31'03'2016 and

Leriqrre Ahmad Khan joinect asr Director on C|1'04'2016' The contract

aEl]:eenlent was signed on 09.06 .2016, Thus, the bidding r:ompany

violatcciaclearcuts;tipttiationintheauctionnotir:e''

.,\ccordingly,l.heconl'rac,l.isliabletC)beterminatedorraccount

o[ [llr: ,rriolation. It is pertinent to merltion that the Ministry of

Corirorate Affair has disqualif ied 2 of the existing 4 Dire:cors of M/s

.{' 
? 

rr--^-^-l r;

- .A,tlar 
M.ines nanre'ly Moh.d. ..Iar,,ed and Jl,ia'qlue Ahmad Klrarr for a

pl€}riod rrf 5 years from o1,,11.::}o16 to 3o.l.ro.201[| and they Cannot be

i " ' ' - -r rs Directors of sin/ 
'olxpany 

durrit)g the said period'i: appolnleo t

.) Irr the light of above the contract a'INal.ded to M/s Apar Mines;

, 1 f'Or Laprra Block YNR B-ro i;s Ordered tr: tre terminated along wittr

lorefi:iture ol sccurity atnoltnt of Rs' :i'41'5o'ooo lyng with tht:

rJc:l rartnrent.

N4/sAparMinesisdirr:ctedtodel:i'vertherpossess;ionofLapra

Iilc,cl,<\}lt{ R-ro) to thc N4ining officer, Yamttiranagar irnrlediately'

'llhe1, are directed to dep,gsil Lhe outstanding Governmr:nt upto date
,i

I

rl
:l
I
I.r
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lt'\
mines till the date of handing ol/el of possession of the arera llaCk t0

Nlirringofficer,Yamunanagiaralongwithappli.cableinterestfalling

u'hich the same shall be reco''rered as Land R'evenue'

(Amitab lSlinSlh Dhillon, iPS)

Ilrirector Genera'l'' Mines and Geoiogy'

Haryana

En,clst lrlo,. DMG/HY/CWP roro of' zot} I tz85 Dated zz'o6'2020

A' copy is forwarded to Nl''/s Apar Mines Managaement Services

Pvt. Ltd. A-ro3 Designer Parrk iapartments, P)ort No' B 9/r' Sectot 62'

Nr:ida. zo13o1 for information. They are clirected to irnnrediately

cleposit the outstaniling due's alt' the earliest' l'

Director General, Mines and Geology'

Haryilna

Errdst No. DMG/H'f/CWP roro of zor8/r:z85 Dated zz'o6'2\o2o

A copy is forwardecl tc' Mirling Oflicer''

and Gerllogy Yamunanagar for infurmation' anLd

Department of Mines

necessary action. I

Director Gen,era], Mines and Gr:ology'

llaryr2nn

z'f.)--"1

fu/'
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ftr"tx (-l 11

Bcforn thc Appcllatc Authority-cunr-Prirrcipal Secretary to Governtncltt llaryana,
Minos alrd Gcology Dcpilrtrtrcnt.

Appcal unclcr llult'l()'i'{2) uI thrl St;rlc itulcs,2012 against thc orrl<,r rlatecl ,22.0{i.2020

1la:;sc'cl by thc Drrcct.or Gcrrcral, Milrr:s & (ier:logy, vtdc which the rnining contract flor

oxtraction olSand tiorn,'l:pra [flock/YNtl Il-10' of district Yamuna Nagar granted in favour
ul"lul/s Agrar Mlnes Manugenrent l5crvices l,vt. l,td was terrrrrinated.

l)neserr t:-
l. Slt,.Sushil lKurnar', Dircctor nf Cornpany aloutg witlr Slr. Arrshul Mangla,

Advorate.

l. Sh. R. .S. Thakran, Miniing littglncer.

......... On hehaltl oI Alrpcllant,

,,.....,. Orr trehalf of thc Dcpartrttent.

1'hc appcll;trrt t'orrparry, M,/s /\par Minc.s Man;rgcnrcrrt Scrvit:es l)vt. l,trl. wirs

gratttcd ntittittg coritrar:t oI rrrirror rnirrcral quarry oi l,.rrpra t]lock/l'Kl, I]-l()'lirr thc

cxr.';tvittirltt ol.rttirtor rnincral of Sand l'l'orn thc ilrea ol'.l4.,lti hcctaros in thc e';ruction

hc,lcl on 06th-07th f uly,2(ll5 lor a pcriod ol'(17 ycars. A.s per thc terms ancl crrrrrJitions ol'

tltc gr';rnt, tht pcriod o[ conlritct \A,as Io con]nlcnce frr:rn tho datc ol thc linvrronn]ent
(,1t.'.tr;t,rct'(t:(,) or lttor 121 rrronths [-roni thc,rlatc of thc gr.rnt of IlC, wlrrchcvcr i:; carlicr'.

Itt tlt0 [)r'()scnt r:itst', thc pcrrorl r)l'r:o111rra1 (:olt']ntcncccl f'r"onr 27.06.?016 r.c. Ironr thr:

tlittLc of grattt of llnvrrorrrncntal (.lr:ararrcc.'ll'hey also exccr.rtstl an ag,rccntcnl dcccl otr

09 {)(r.,,1016 with thc Statc (iovcrnnrc.nt.

l. 'l'ltc aglpcllan( conrp.rny ohtainc,d linvironrnenlt;rl (.lcaralrcc (l:C) in rcslrcct oI

l,;rprra lllock f'roln St.rte l'lrrvironrnent lrrrpact AsscssnrcnL Authorrt-y, llary;rrra [illlAA] ori
',1'/ 0(t .i016. 'l'hc ll,try;tna Sl.atc l)ollutiorr (.ontrrll l:lioarcl (llSl'(:ll) ,rriti;rll.7 r'e f usetl

("ottscnt to Istalllrs]r [C'l'L) vrdc its ordcr r"t;:rtcrl 12.09.201t5. Acconlingly, coulrl rrot havc

('orn mL,n cc(l nr i n i ng.

.t 'l'ht'appcllilnt colllpany lilcd arr appcal belore thc llon'blc lligh Corrrt hy l'iling
(l\4/['} NIo. (r0()4 ol 2()17 against thc orrlr,:r clated 12.09.;:]0'16 p:rsseci by tht, llSil,Cll.'t'he

llort'ltlc l,,tltrrt tlisposcd ol-tltc samc with dlrr:lction that, petil.rorrcr at iihcrty to rn;kc irrr

.tpplic.rtit:n [rclot'r: Appcllatc Authorrity l't^hc Appcllatc Airtfrority undcr Watcr Act, 1974

.rnrl ,Arr Act. 19Bl Io hc;rr appcal lrg;rinst thc orclcrs; ol thc (]harrrnarr lllil'Cll) fbr'

cxpr:cl it i rrg I.hc hcarirrg.

4. 'l'hc saicl Aplrcllltc Autlrority' on 03.()7.2017 tluasht:d tlrc orrlcrs clatcd

12.0q.,101(r of thc llSI'Ctl.'l'hc llSl'}Cll Brarrted (l'fl.l on 11.0U.2017 [rtrt at t]re.sunre

ch;rllcrrgcd the ordcrs dalcd 0:1.07.201',t hy,way ol an appr:al hcfi:rc tlrc lllon'hle NCI'.

'l'h,ir siricl casc/appr,;tl 11ot disposrtl r:I r:n l]4.1'2.21)17 lhy thc llon'blc [l(i'l'with
o[::;crv.tttttns tll,lt llsl'(:li slrall clccirlc thc a;lgrlication filr conscnI afreslr.'l'It'llS],CU on

0tl 12.11017 lqrantccl (l'l'() rrr Ltvour ol appcli rnt curr"rp.rrry. 'l'ht: appr:ll.rrrt" (:ontpilny

(.orlrnlL'nIL'(l rnrnin13, ollcrlLiorrs orr 2I.1',L.'10 Ii'. ,

['agc I ol .l,4&\o,
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IlJ
5' illttwever' Sh li,;;a^ 'si,gh si/o sh (iyan singlr |iretr cwr) N,, r0r0 or'20rtJ hef.rethr lr'n'brc I'un1ab & ,lryarra ,igri (.ou't charengi,llth* grant of c,Ir) hy thc ,srrcu aswcll as grant ol'rnilring cotttract tr .lrc appclla*t c:ompany.n thc grour:crs that thel)it'ct:t*r's ot'M/s Ap;rl'Mtncs, thc'c(irtrircto*r'r,aPr,,r Br,ck rr.rcr irrti ur;,icrr irr vari,u.slr'.r.rrl rr lerrt .tr.l ivi L rcs.

l,: ,.,^,,'il::..]]:lr 
n,- ilistr C,urr vrctc rrs inrerim or,ctcr clared t6.,z,.t.iB srayed rher.rnrng opcrations, so trrc rnining rrlarllicilanI cor]lpan,y again got sto;rpetr..r.hc,on,bre

llrgh ('ourt l'inally on 14'01.20,10 clrsposcrl ol'the cwli, with thc rlir*cti'n ro thc state ofllaryana [o l,ok tttt, [he nlatt.r arrr.l 1l,ss a speakirrg,r.der. l;urth.r it was alsu tlirecteclthilt th0 inlt'rint,t'dcr cl;ttc'tl 16,021..'20lti.t thc il.n'blc lliglr (..urt t, br:,cr.ti.uecl trr()pct'atc till thc rlcr:isiolr by thc iSt;rtt

7. lrr thc light o1i ,b,vt:, thc l)GM(i aflbrdod
24.0.1.2020 but hcaring could nol bc hclcl due tcr

panclcnric and werc hcartJ on I 9.0[i.20,2Ct,

lJ' t'lrc l)GMC rl'tct'rcc,rclrrtg [tis l'indings that thc appellant co]nl).rry changcri tl,rt:
l)it"ttr':tot's cvctt [lclirrt) t'x..t'utir)n ol agrt'r:nlcrrt, whrch vyas 1-rot grcrrrrisl;ihl,l,.]s pcr t(fr.nlsol ;tur:titlrr rrotict-" rccorlllllorl(lecl tl-or t(,rnlinatior,r ol tlrc rninirrg coatr.act,lorrg witlr
lot'f cittrLrc sccttrlty ilrllotlllt. lltrravcvcr', JS regartls y:ro.sccutr0rt pe lrdirrg befbre
suhtttlssttlns rulatt'tl ,,' ,,r,,r.,,,f0n pcrrtling bef'ore rlrf'lirrent courts Ag,,,rsI thc l)irectr:rs
(p"r'sl ;lnd prcscnt) t)l thc a1:pcllantconrpany lacing, in a eomplairrt car;e Iilr:ri uncler tlre
Minrstry ol(itlrpot'atc Afl"rirs lrly sc'rious I;raucj lnvr:stig;ltion offict.(s]..1()), rccorclcrl th;rl
titr'r ltttct'itlrt notit:t'h;rcl no suclr condition that preclutres;l conrl);uly or. l)crsons fai:irrg
pr{)secriltiott ll'onr l)articipatirrg irt thc aucticirr or bcing awarcled tlrc corrtract, j
9 'l'hc l)(lM(i ttt Ihe lrght ot.spCcific corrclition of the;ructiurr nuticc th;it tlre bidclr:r
colllrpally sltall tttlt clt,ttlgc tts l)irccfors (lltcr thc bid) till thc signrrrlg nl t.hc contiilct
agl'cl'l;lcl]t altd also tindirrg thilt Mottd, f avr.cl and Molrtll. lnilln wcrc ttrc l)ircctors of the
colll]pally itt thc tinte rlf stttrtrtisrsiot'r of'bitl in thc c-ituc[i(]n where.as Molrct. lnanr rcsigncrl
cls i)tt''t:ctot' tttl .'l 1,0:l 20l(r iintl [,lrr;trc A]rrrrird Kh;rn joilrerl ,rs r)cw l)ircr:trrr .rr
(ll'04 2:016. 'l'hc t:rtntract ,tgreetttt:'rtt w;is .signcrl on 09.06.201(r. 'l'lrrrs, tlrg appcilant
cottlllilny violalctl .l cleat'r-rrt stipttl,,rtton rrr thc aucliorl notice, tt wirs ulso notctl that the
Mttttstt'y tll (lorprlt'atc Al-f;rirs has r.il isqr.r.llifit:rl tw0 r:I thc c:xisting f'our J)ircr:tors of lrl7,s

Alxrt'Mitlcs ttalttcly lr40htl, favctl altcl l.licluc Ahnrad t(han fbr a lrcriotl of 5 ycars frprrr

0l'l1 21016 to '10.10.2021 attd tltcy cannot be allpointcd as Dircctors ol drry cornpany

tlrrrrrrg thc sar<i perrorl.

I tl' 'l'he corltritt't ;twat'dcrl to [4/s Ap;rr Mirrcs lrrrr 1.,;pra lllock (yN ll Il- l0) was

It'rrttittatutl .tlttttii wtilt loIlt'iturc 0l sricuril.y a,nor.t.ltt ()l lls..l,4 I :;0,()0()/ , ,rltt,r takrrrg

;rt'itrr a;rprttvitl oi tlrc u rrdr.r'si1,1rrr.11/ii,SM(i 'l"lrc or.tlt'r-s cl.rtt'cl '2 1,0(t.'20'10 wct.c

c()lllllllllllcittt'<l trt tltt'lrltltcll.ttrrt contll*ury witlr riirr.:r:iiorrs to ticlivcr tlrt'l.rosscssiorr oI

thcrn an opportunity of hearing rcn

sudden lockclowrr rlur: to (.0VlD.lg

P,lgt' ? r-tl JA&}*,,
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tl 6

l,Jlll'it lllrlr:k IYNl{ I]-10) mirrc to lhr Mirrirrll Otlrct'r', Y;ttttr;tt;uut11.tt'ittttttctli,ilttly,ttttl

rlr,p,rrsrt tltt' rluitstltrtlirrg (iuvt.r'iurtt'rtt ttltliu tl .ttc tlrrcs till tltr:'tl.ttc ol'lrittltlttlll rrvt:t'tll

l)()ss{.sst()n ol tlrr..trr,;r lr.rr'[< lo Mrrrin1,, Oflict:r', Y.rtrttttt.rttitltlitr iiltttrg wttlr.t!1tlir'.tlrlc

irrlclr::it l,rilirrll wlrit:lt tltt'satttc slt;rll lrr: rtlt:uvc't'cd as l,alttI llt:vt:trttc.

ll 'l'llt l)t'rri(,trt lrppq.rl |;rs lrt,t'n l'ilc,rl bV tlre :rgrpcll;lnl ('otllp;llty clilllctttirrrg tlrtl

rr;rl1r'ri tl,rtt'rl ').?.(l6.ll\'),1) ol tlrr. l)(;M(;. ltrr tltc itrlcrcst of ttittttral iustit't', tltr',t1l1ltll,tttt

('rr)lpl),11v .r.l ortlerl ,ln ol)l)iltrrrtrty ol lrc,tttrt,q orr 0tl.l(l.lO2:(l wll,:tt Slt Atrsll''l M,rtrl',1,r,

Arl vtrr',rl.r,a'orr11 witI Slr. Str:;lril Krrrrrar, l)tit'cctur oi tlte lppcll;tnt (()llll)"ll1y,t1t;tt":rt'c'.1 . Slt.

It.Si.'l'lr1l<ra1, Mining lintrlrrr:'r:r w;ls presnlt utt tlrc llr:lralf oI Lltc De 1t;tt'ttttt:nt.

| !). Slt. Suslrrl l(urnur', l)rrt,t'tol ol' tlru ,tpllcllttttt c(,ltlpally alotty, wrtlr Slr. Arrsltul

M;.rugllr, Atlvocittc yr.ilt,r,rtt.rl tlrc srrtlrrrissto,tts ttlittlt'itl thc ill)P('itl ;ttttl ,tlso ill'tltllll('Ilts

rrr,,rrlt' ltt'lttt't' tlrt' I )('M(;.

t:( lrve,rr lrclo;c lrc;rrrrr1l tlrt'r';rsc ort tts tttt.'t'it 5lt. t(, S,'l'hahriltl' Millilrlg ll'iltgitlcct',

l)t.(rsgpt orr ht:h;rll'ol (lol).lrl.tn(,nt st.ltr:(l tltitt tltc pt'cscllt irpltci.tl ltits Ilct'tl lil|tl lrli'rirlst tlrc

rrrdcrs tlatit,cl '2?.,0(t.l{JZl) tcrrlrrr;ttitr[1 thrir nlininfl (]ontt'il(t:rrrtliit w;ls lssl,l('(l hy l)tiMfi
E_/

.rltct.irlrpr.ov,ul nI llrc l]SM(i/urrrlersignctl,,llc'ttce, tltc pt't'scttit .lpl)eill is ttttt rtt'ritltaittable

srrrr-t, lhcrt: is rro lrrovisrorr ol ;r rcvit.'w irr ihc ltulc 1()tl rtf St.atc lltrlcs,20 l2 'rrrrl tlt'sr:rvcs

t. l:rc tl rslril;scrl 9rr tlris ly.orrrrtl .rlorrc. llr,,,rlsrr llr,ducctl tltt: rt'lcvatti rcc.t'tl/rlll"it't'lilt:
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230 CM-11308-CWP-2021 in/and CWP-19995-2020

M/s Apar Mines Management Services Pvt. Ltd.
Vs.

State of Haryana & anr.

Present :- Mr. Anand Chhibbar, Senior Advocate with 
Mr. Anshul Mangla, Advocate 
for the applicant-petitioner.

 
Mr. Lokesh Sinhal, Sr. Addl. A.G., Haryana.  

***

This application has been filed praying for stay of the auction

notice dated 11.08.2021 issued by respondents.

 Written submissions of Mohammed Shayin, Director General,

Mines & Geology Department, Haryana on behalf of respondents No.1

& 2 has been filed and the same is taken on record.  Copy supplied to the

counsel opposite.

The issue in this writ petition is relating to Sub Clause (ii) of

Clause (C) of the auction notice (Annexure R-1) is as follows :-

“(ii) Copy  of  the  Partnership  deed  or  Article  of
Association (in case of company), or an affidavit (in case of
sole proprietor).  No transfer or addition or deletion of the
partners/Directors will be permissible before execution of the
agreement;”

In the present case between the submission of the bid and the

execution  of  the  contract  the  petitioner-company  originally  had  two

Directors but one of them resigned and who was replaced by another

Director.  It is on this ground that the contract has been terminated.

The contention of the learned senior counsel is that any alleged

violation of this nature can not be held to be a reasonable ground for

terminating the entire contract and forfeiting the money once the auction

has been held to be fair and above board.

With the consent of learned counsel for the parties, the main

case is taken up for hearing today itself.

1 of 2
::: Downloaded on - 13-05-2024 18:36:23 :::

46

2157

Bibhuti Krishna
ANNEXURE R 23/10



230 CM-11308-CWP-2021 in/and CWP-19995-2020   -2-

Main case is admitted.

In the meantime, the auction of the mine which was allotted to

the petitioner will not take place.

Application stands disposed of.

( AJAY TEWARI )
         JUDGE

  

                  ( ALKA SARIN )
          JUDGE  

September 2, 2021
pooja sharma-I

2 of 2
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112    CWP-19995-2020 

 

M/S APAR MINES MANAGEMENT SERVICES PRIVATE LIMITED 

VS  

STATE OF HARYANA AND ANOTHER   

 

Present :-  Mr. Anshul Mangla, Advocate 
  for the petitioner.  
 
  *** 
 
  The matter has been taken up through video conferencing in the 

light of the COVID-19 pandemic. 

  Notice of  motion. 

  Mr. Raman Sharma, Addl. A.G. Haryana takes notice on behalf 

of respondents.  

  Four weeks time is granted to file statement of objections, if 

any. 

  Adjourned to 07.01.2021.       

 
 
                          (S.N. SATYANARAYANA) 
               JUDGE  
  
 
 
 
               (ARCHANA PURI) 
                       JUDGE   
25.11.2020 
Parveen Sharma 

For Subsequent orders see CM-7435-CWP-2022, CM-6056-CWP-2022, CM-11180-CWP-2023 and 0
more.

1 of 1
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a

To,

fi*o:!|e

Sector-17,

BegiJilercd
Fr,ont

Subfect:

The Dirrsctor General,
Mines & Geologl, Department, Haryana
30 Bays building Sector-17,
Chandigarh,

Apar 14iines Managennent liervices Private Limited,
A-103, Designer Park Apartments,
Plot No. B I /L, Sector-62,,
Noida- 201301.

Memo l,lo, DlvlG/HY/Cont/Nandgarh Block/YNR B 36 /20L5 /7088
Dated Chand igar:h, ttre 20.07.2015

Acceptance of the highest btd/ in respect of the Boulder, Giravel and
Sand nrinor mineral mines of "Nanclgarh Blockl/YNR B !16" haviing
Tentartive Area of 29.60 hectarei in the distrricti Yamruna Nagai
offeredl in e- auction hreld on 06.0?,21015 and O'7.O7.2015 and issue
of Letter of Intent (Lol) - regarding,

You participated in the in the e- iaucdon held on 06,07,2015 and 07'.07,2015 on

th e litate Governmen t web p ortal h ttps://haryanaepgo cu remenLlptlitr a fte l accepti ng

the tlerms and conditions of the auction notice DfrlG/HY/e Auctionr/YNR,/:1015/3793

dated 15,06.20 15 in order to obtain mining contracts of minor mineral minesT'brocks of the

district Yamuna Nagar. You offe,red the highest bid of R;. 08,46,50,00()/- [Rs. Ijight Crore

forty six lakhs fifty thousancl onlyl per annum, ag;ainst the Res,erve Price of Rs.

08r,45,00,000/' per annum, for obtaining the Mining Contract of Miinor Ivlineral block

namely 'NandgarL BIock/YNR B 36' fcrr extraction of Boulder, Gravel and sand hav,ing

tentative area of 29,60 hectares. The details of the khasra numbers ot'the tentative area

under above said MininS; Block isr attached as Annexure ,.d\,.

z, 'You are hereb'y informed that the State Governrnent has accepted the hrighest bicl of

Rs, C18,46,50,000/- [tts. Eight Cirore fort1, six lakhs filty thousand only] offerr:cl by you in
respect of the above saiid minor mineral block of 'Nanclganh Block/r,NlR B 36' under lhe
pr<lvtisiOns of the Haryana Minor MineralConcession, Stocking, Transportatic,n of ,ljnerals gr

Prevtlntion of Illegal lttlining Ru,les-2012 l:State Rules). A,ccordingly, you haLve 1,,:,_ome Lht:

succe'ssful bidder in restrect of Nandgarh tllock/YNR tl 36 of the district yarnuria tJagar.

3. The State Govtlrnment having accrepted the aforementioned highest bid offered by

yott, the Department is pleased to issue thi:; Letter of Intent [Lol) in your lavour in respecf of
the Miining Block/area namely'Nrandgarh Block/YNR 13 36'subject to the tbllo,,rring terms
ancl conditions:

(i) The period of contract shall be 08 years and the same shall conlmence rvith effrect

from the date ol grant of environmental cleararnce by compete:nt authoi"ity or on

, [,age I of 7

Director (leneral, Mines and Geology Department Haryana
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o**-rffiffil#lffiffiri!ffi[t,arva'ta

expiry of a preriod of 12 months from the dar:e of this comrnunicatiorr r:lacceptanc{l
of highest bid,/ issuance of "Lettrer of Intenf,, ,nrhichever is earrier;

(:ii) You may note that ther detail of the area of the mining blocks is tengarive and was
notified "on as is where is basisr" (refer conditfon no, 4 of tlre no6ce). ln case olr' any inadverrrent mishke, if anJl, the same vvould be rectitied/ corrected before
execution of the agreernenf (refe,r condition no. 3 of the notice).;

(iii') No request regarding reduction in bid amount orn account ol. reduction in land/area
of the Mining block, including due to change in description of khasra
numbers/localrion 'etc. at any st,age will be enLertained on any grour,d lnciucing
loss/reduction' of arera for mining on account of compliance ol, applic,ble
laws/restrictions' I\leedless to state that this al:;c,includes the ctranges, iiany, as per
condition no. 3 of auction notice.

(iv) The amount rrf the higrhest successful bid i.e. Rs. 0g,46,50,000/. [Rs. Eight cr:ore
forty six lakhs fifty fhoursancl onlyJ per annum s;hall be the ,,Annual 

Contract Morrey,,
payable by you at; the contractor in the rnanner prescribr:d in the contract
agreement to be execut*d on form MC-1 appendled to state Rules;

(vl The above saicl annual contract money shall ber increased at the rate of ZSo/o on
completion of each block of three years. Accordingly, the year-wise amount of the
annuar contrarlt money srhail be as per details giil,en berow;

Sr. No. Ye g: olthelontr.ct p.rira Annual cgntggt MGI
_!q. 08,,16,1i0,000 /.

p n

L First Year
2 Iiecond Yrear
3 Third Yeerr Rs. 08,,*6,!i0 .A00 /.

Rs.10,58,,l.2,500/-
R-s. 1 0 5R 1? qoa /.

4 Irourth Year
5 Fifth Year

I
7

Siixth Yean ns,lo,sdiBd\7
Sieventh Y'ear __ Bs,1.3,22,6,LW:. -

_- Rs. 13,22,6,5,625/-8 .LtgfillYear

(vi,l As per the terms ancl conditions of rhe Elriant, you are tiable to deposit
Rs' 02,11,62,50a/' i.e. erqual toZlo/oof the annual bid amount as ,,security 

deposit,,
rout of which you have arready deposited an amount of Rs, g4,6rr,000/r. 

[Rs. Eight
four lakh srxty five thour;and only.f i,e. equal to 10yo of the annual bid amount as
'initial bid secr"rriry' after the conclusion of e-aruction, The balance amount of Rs.
a\26'97'500/" of the biclsecurity i.e,1,50/oof the annual bid arnorrnt alc,ngwirh one
ntonth's advancre contracl! money shall be depositecl before comrnencernr,.nt of the
mining operations or before expiry of the period of 1z months, lvhichever is earlie.

nev l

,*]
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flLt
Director Generall, Mines and Geology Department Haryana

30-Bays; Building Sector-17, Chandigarh.

(vii) You shall execute an Agreement Deed in Form lttlC-l appended to the Harryana lvlinor

Mineral Concession, Sitocking, ltransportation of Mineral ll Preventir;n of Illegal

Mining Ruler;-2012 (the State Rules 2012) with,in a period of 90 days firom the date

of issuan:e of this communication/ grant of Lol;

(viii) It may be pointed ,out that 3S pgp existing applicable rates the contrilct agreetment

had to be e:<ecuted orn Non fudiciat Stamp papers worth [ls. 31,,3,+,700/- (Rs.

Thirty one lakh t,hirrry four thousand seve'n hundred only'). Howe,ver, you are

aware that M/s 0m Minerals, one of the Lo,t holders (who partir;ipated in the

auctions held in Dece,mber 20:t3) has filed a CWP No.7991 of 20'-111, before the

Hon'ble Punjab & Haryana High Court. Further a few other similarly situatecl Lol

holders haver erlso filed separate CWP's before the Hon'ble Punjab and I-laryana High

.Court chalk:nging demand/ levy of Stamp DUW on executron rl 'Contraci:

Agreement', '['he said matter is still pendir:rg for adiudicati,cn, Accr .dingly, the

present auction was conducted subject to outrcome of said cases. Thr:refore, thtt

charging of stamp dr,rty for ther execution ol'contract agreement sh;all be as per

final outconre of the s;aid CWP's,

(.ix) The Contract l\greement would ialso be requirecl to be got Regir;tered om paymernt ol'

the applicablle Regirstrartion fee;

(.x) In case you fail to execute the /rgreement Deeil within the prescribed period of 90

days, this Uot shill be deemed l.o have been revoked and the amounrt of initiarl bid

securiry dep,esilg6 at the time of auction shal,l be forfeited. Further, the balancer

amount of 750/o towards the birl security, amounting to Rs. 01,26,97,500/- being

the 15% of tl:e annual bid amount, shall be reco'r'ered as arrearsi of }and revenue, and,

you, as the L,ol hokler,/ defaulter, shall be debarred from parti<:ipatiorr in any futurer

auctions for a peric,d of 5 years;

[xr) You shall als;o furnish, a solve:rtsurety fora s;urn equal to the amounl:cf the anLnuai

bid for execution c'f the Agreement. In case the surety offered by the r:ontractor(s)

during the subsistt:nce df lhe contract is not found solvent, the crcntractor(s) shall

offer another solvent surery and a supplemerntary deed shall be e>i:ecuted to this;

effect;

(xii) After execution of l\grtlement, either before commencement of the miniing operation

or before explry of th,e peniod of 12 months from the date of issuance of this; Lol,

whichever is; earlier, in case of lailure to deposit the balance 1570 amr:unt torarards;

securiry [as required under clause (v) aboveJ the acceptance of bicl /issuance of

Lol/execution of agreement shall be deemed trc have been rervolred and 1070 anroun,t

Page !l o{ ir
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Director General, Nlines and Geology Department ruOrna;* 
S

30 lSector- 1 7, Ch andigarh.

cleposited towands as initial bid security at the tirne of auction sharll stanci forfeiterC.

Furtler, un-paicl 15olo amount towards security shall be recovered as arrea:-s of land

revenue and you shall dr:trarned from participation in any subsequent hids for a

period of 5 years;

(xiii) '!'ou shall be liable to deposit the contract money in advance at monthly intervals as

per provisions crf Colxtract Agreement i,e. fronr fhe date of comnnencement of thre

contract Agreenrent;

(xiv) l'ou shall also dr:posit/ pzry an arlditional amount erluat to lOtth ol- tj:e due contra,:t

Inoney rlong rarith the monthly irrstallments tow,ards the 'Mines and Mineralls

Development, lllestoration and Rehabilitation Fuurd'.

(>rv) You shall also be liable rlo pay advance income tax as per prol'isigns of Section

206(c) of inconte tax act in addition to conrract money, payable as per terms and

(xvi.) On enhancement of the contract money with the expiry of every three years period,

y'ou shall deposit the balance amount of securily so as to upscale the security

amount equal t,c 250/o of the nev'iserd annual contract money as applicatrle flor orre

year with respect to the nrext block of three yeiarsi. No interesl., whatsoev,:r', shall tre

payable on the security arnount deposited under the prescribed securiEy ]read of thre

government;

(xvii) )'ou shall preparre a Minirrg Plan along with the Mline Closure Pl;rn [Prr:,rlessivr: &

Flinal) as per clhapter 10 of the State Rules for t}re "Mining BIo:k" en I shall ::rot

commence mining c,perat,ions in any area except in accordance,with.srrch Mining

F'lan duly appro,ved by an officer auliorised by'the Director, mines & Gero)cgy, in this

Lrehalf.

(wiii) Further, the ac:tual mining will be allowed to tre commenced only after prio,r

Environmental rClearance is obtained by you as the Lol holder/mining contractor for

the Mining Bior:k from the Competent Authoriw as permitted try the competent

Authority requined under EIA notification dated ".14,/912006, as anrenderJ from tim,e

to time by the It'loE&F, Gol and guidelines/ circula:rs issued in Ehis behalf;

(xix.l T'he Mining corrtracrtor to whom nnining rights liave been granted

contract would also be liable to pay the following to the landowners

tlrrough this

to undertali:e

rnining operations:

(a) Annual rent in respect of the land area hlocked

not bering operated, and

under the concession but

Page 4 of 7
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Dnrector 
ff s#l Hil,;ffiffi!fiffH "'," T

,ffiuilo.,,,ationinrespectofttreareausedforactual mining

oPerations'

(pl),l]heamountofannualrentelndthecompensationr;lrallbesettledmutuallyberween

thelandownerandtheminingcontractor'Incaseofnon-settlementoftherentand

r:ornpensation, the same shall be delcided by the Di:;trict Collectclr concerned in

accordance with the provi,sions contained in Chapter 9 of the "Haryana Minor

Mineral Concession, Stocking, and llransportation of Minerals and Preve:ntion oli

Illegal Mining Rules, Z0"L2"i

[>o<i) The total mineral excarrated and stacked by the concession holder within the area

granted on mining conilact shall n,ot exceed hryo times of the averag'e monthlJr

production as per approved Mining F'lan at any pcrinlr of time;

(:o<ii]l The Mining contmctor shall not stock any mineral outside lhe concesr''ion area

granted on minirrg contract, without obtaining ia valid license as per p'rovisions

contained in Chapter 14 of the State Rules;

(uiii) The contractor shall not carry out any mining operations in any rer;erved/ protect€rd

forest or any arera prohltrited by any law in forcr: in tndia, or;rrohibiti:d by any

aurhority without obtainiing prior permission irr writing from such auf hority r)r

ol'ficer authorizecl in this brehalf. In case of refusal of permission by such authority or

officer au fiorizecl in this trehalf, contractor[s) shall not be entitled to claim any relief

in paymerrt of contrac[ mcrney on this accounU

(to<i,u) Following are the gener;rl/ specialt conditions applicable for exr:avationr of minor

nrineral(sJ from river beds in order to ensure saferql of river'beds, strucfures and the

adloining areas:

1a) No min;ing woukl be permissibte in a niver-bed up to a distanr:e cf'five tim,es

of the s pan of a bridge structure on up-streram side and ten times t"he span of

such briflge strucfure on dlown-stream sirle, subject to a rninimr:tm of 2!i0

meters on the up-stream sirie and 500 metrers on the downr'stream side;

(.b) There sh,all be maintained an un-mined brlocl< of 50 meterr; width rrfter everry

block of .1.000 meters over rruhich mining is undertaken or at such distance as

may be directed by the Director or any of'ficer authoristld by him;

l:c) The mruimurn diepth of rnining in the rriver-bed shall not exr:aed three

meters fi.om the un-mined bed level at any point in time wittri pt'c,per berrch

formation;

t[d) Mining s;hall be restrictecl within tLre central 3/4*l width of the riverf
i

rivuleU
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Director General, I|,linres anrd Geolory Department Haryana

:?+

3r0- Bulldlng, Sector-17, Cha

[e) No mining shall be permisr;ible in an area up to a widt]r of 500 meters frc]m

the active edges of rembanrkments in carse, of river Yamuna, 25i0 meters in

case of '[angri, Miarkanda and Ghaggar and 100 meters on eithier side of all

other ri,vers/ rivulets, [This clause is applicable for mining ou'tside river

bed area);

(0 Any other conditioni[s), as may be requrirred by the Irrigation Deprartment of

the state from trime to time for river-'ll,ecl mining in con,sultatic,n with the

Mines l3r Geolop;y Department, may be rnade applicable to the mini:rg

oPerati0ns in river-hreds.

(rcrv) A safety margin of two meters (2m) shall be marintained above the ground water

table while undertakinl; mining and no mining operations shall be permissillle

below this le'yel unless; a specific permissionr is obtained from the competent

authority in thi:s behalf. Fur[her, the depth of excavation of mineral shall not exctled

nine meters (grm) at any ;point of time.(This clause is applircable I'or min:ing

outside river bed area);

(rc<vi,) The contractor shall not undertal<e any mining rcperations in the area granted on

mining contril,:t without obtaining requisite permission from the competent

authority as required for undertak:ing mining operations under relevant laws;

(xrvii) The contractor shall be under obligation to cartl clut mining in accordattce with all

other provisi<lns asr applicable urnder the Mines Act, 1952, lVtines:rnd Minerals

(Development and Regularion) Act, 1957, Indian Explosives Act, 1tl84, Forest

(Conservation) Act, 19U0 and Environment (['rotection) Act, ]'986 arrd the nrles

made thereunder, Wild Life (Protection) Act,19'72, Water (f]revent.ion ;rrrd Coni.rol

of Pollution) Act, L97 4 and r{ir (Prevention and Control of Pollutircn) Act, 1981;

+. Accordingly, for the time being you are adv'is;ed to subnrit the Draft Contract

Argrr:ehnent on Form lvlC-l (in Five copies) appended to the State Rules'?}Lil, on plain

paper*; along with other requisite documrents including ia solvent suret)'(s) for ,:r sum equal

to the amount of the annual bicl for: execution of the agre€|ment, within a perior:l of 90 days

fronr the date rf issur: oI this bid acceptarnce letter ancl rthe Lol, You should also furnistr an

affictavit to the effect that you will irnmediately deposit fhe requisite stamp duW zis per out of

thre:related Court cases as stateil under para 3[viii) abol'e.

5. Please note t,hat one Sh. Rajbir Siingh had liled a CWP bearing No. 27,'00 of 2013

br:fgre the Hon'ble Purnjab 8* Harryana HiE;h Court clialltrnging (i) commencement of contract

period after tZ months from the date olt acceptance of highest bid/iss,uance of "Letter of

Intent" or from dater of obtaining; of environmental clearance from competent authority'

Paie 5 of 7
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Director General,JVl ines and Geor ogy, D epaftment Hary'rra
_] 0-Bgyg Buildintg Sector-17, Chandigarh,

w'hich ever is earlier and [ii) payment of :rent and compensation to surface .ig]rr, lrorillr*i
o\^/ners from rvhere rrining operations are to be carniecl out. Therefor€r, comnlencement ol,
period of cont act & payment of compensation to land owners shall be irs per final outcome
ol'cout1 order in saiil cwP'. Accordingly, the auction wars conducted subject to outcome ol,
above case, hence this acceptance /Lol is being issuecjl r;ubject to the outcome in cwp No,2it700 of 2013 pending before Flon'bre punjab & Haryana High court.

fi{p
fo r D i recro r G e n e ra t r,,, jjiJ?Y,i 

i:#, ?tt#r$.
EndsuNo. DMG/HY /Cont/Nandgarh Block/yN RB 36/20L5/ Daterl:

A copy is forwarded to the following for inflormaLircn and necessary actior, please:-1' The chairn-ran, ,aryana State porution contror Board, panchkura
? The Depul,,Corrmiss;ionu., irinrn, Nagar,3. The Mininp;Officer, Ntines a C"ofog, Ou!-r,:t*r,nt, yamuna Nagar.

for D i redor Generat r, r.'jt?yjl#w;

{-f*r;L
k
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$TATI3 ENYI]iI ON M NNT I b{TACT ASSE$S]II I N'T A UT}IORJ'I'Y H ANi YA NA,
Ila1, yo. liS-$$, Prayatan Bhsrvnn, Sector-?, PANCHKI}l,A,

o*o, 5614,1rIlR/.10 r(i,, q1ci

'1'n

!1:' I A i)ilr \..1 i r,r"r:. h1 nn;tgernenl S rrtir,:r P',.t, I- td.,
,,\.. ll)3, Desigrrer park AFrrrtmetts,
Plc,rl.{*. U !i }, Sector-63,
Nordt 10liil t . Uttar llradesh

Subject: [ir:r'ironnrental Oltarance for Mining o{ l}oultlcr, Gravel tnd !i:rr:tl
(il,Iinor lllineruls)i l{in*s nanrely 'rNarrrjgarlr Block/yNI?. B-il6', over iiu
Rret of 19,60 [lt, Ftlling iu Yillnge'Nnndgurh, Tehsil- Chhnchhroilli,
D is(rici yam u nn l{ngar, Hor"v*nir,

"['his hrs rel-rrtnt'e lo your applrcation rrans]lemed onlinc by [,loE]- & C,.1,

ool ro !1- s. sr:]AA on r6.0,r,i}0l6; hrrril copy rrqsiv*rJ cr ?1.04.2016 and sub$$rlu(:irt
lcttcr dsted 0 i "{.lti.3tl ifi se*king prior cnvironme$t*l *leaionce ibr the above projrct unriL:r
thr EIA Notil'iciltiQn, 200{r, 'f11s propoml has been appraised as p*r prescriberl prr:ce.lr"rr"e
in ihc iight ol provisiuns rrttrlei rlre EIA, Notilication, irir(lis rnd slhsequenl arnendm.fiis
$n lhu 

')usili 
eil'thr: tltanrJaloii'clccun:ents enclosucl '"vitir thc,upplicatiurr vie,, irorrn-1, pri,-

t'easibility rrpo|r, coir! iri irpl:rovrd rv{ining },rarr, Iil,t,liiwp on rhs bnsis u,f apprr.rr,rri
l't)l\ and tht additiorlal i:larificntions l'urnishrr1 rn rqip,)irss to the observatio,s o* rlr,:
IAC crlMoEF cll {(1, Cnl i:nrj State Expert Appraisal Cirnrmitree {StjAc:l can$titui({i | .

\'loI]]: & cc. r]{-li vide rhcrr J'iotirrcarion il.0g,.:0}J, in its mcerings herd on 06.05.i1r-rj,:
rnd 0l CI6,?0t6.

l:l rrr' \r:A( h;': rjramir;e{l ,lhe apprirut,rrn :r rr. norcJ rhat rr.r,., rr{)po:i.rr i. r

lv{inirB sl fioulduL, Crorr! ln,rJ Sand (l_,l.irror l"lirrr:r.rls) r"Llinr-:s nancly ,,N:l,jii;r.i;
Ill'rck/Y|{& B-3'5" l-alling in \rillage-1".,1;rndgnrh, "l'uhsil- 

Chirachirrauli, Dislricr ya,.rlir:iir
Nagor', I'irryafl& i,','q, !n drcii af rg.6e Ha.'rite Mines & {.ieorogy Dspar1mf,,t, i,.inryanl hr,.r
granled lnass ibr il. ,ruil pf ir9.6[r ]"la',Nandgarh Brouk/y'NR B-J6,.at viilagt:-r.Jandgarii,'I'chsrl- (lhhachh'auli, I-lisrrir:r yan:una Nagnr virJe LCrr crated ?0.07.?0r5.]-he prcle.r
Fri:iponent hirs sul:rnjrlcrJ appror,eri nrining plan rj&leLl i6 (r,1 ?0 l6 _l-he 

prrhlir: hearing r,",,,.1
conductcrj by r-rsfj{'t} in 0,, r)'r 2{, r6 rhr:,$fiAC has apJ:i;risr:d this pro.lccl as ijar*{ror1 IJ"I NOC fli,:rn Furr:l;r nepalrtnlirfit has t,ccn obt*inrrj.

,Brief dctnils of the rlrilic!j:
i. 

I 
Cntegoryll(rrl no (ili ,,1r..,j;ie) I (a) B-i

- I i'u!---*sr cari)nr!t\
4. , Projccr Ccxr

jj-Hrs.{s:,G-t 
_ryf L***- _r

i $v1:1 61p area of J!' $0 lla

F

llarer::.f J:.1d-4{f.

Ln*rrion ofF;0*; v i I lagc.- Naitiffi , 
-ithu ii:

Yiimurs Nal:ar, lla
ill,l,act,ttfaul,, ni:* i 

j
l.r, j r,rq*ir r)i,iiiii (r,ri*ir+ii
tl ")\fandgnrh tl!,xil'tT]f 8;6',** --_-..i-++'*--' -- i

li,
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Ni 3o
105

Ti.- Twnd'r[efi-.,;;ent d! Sourcc

?0 l-ekh

metrr etlo\.c r.lu(er ruble *f,i.f, *r.i-."]"".'i,irri

i11 ifiStf pr;Aucrion l-o,.]fre nvc l[a,ars r5,?7.000 Tp.\. The utrirnare pir limir r ir, l.ei .,

,n* ,.,o,,n,".,"::::j:':l i;:,L:,#:,T,::j, .* 
'5 

0{ir0r6 rlecidsd r* asrq* ,h

imprrsiog llte r:i.*.,"ri*g cu,ellrrons:. 
Llnlllenl clearance tu this proir:i;r L*

-i}gclr!,i CqUIIUI*
'fhis Ini ir.onrnrnl ( ieiirr
(iravr.r, n,r sanci 1r,r nr:l;il:::;'::, TJT,:J",;,X,;',:IH 1J;,, I :ulfirnate pit linril is J m bgl or 3 meter above ry;rrer table uhich eyer cofires firr;1.The Jorner Coordini:tes of tht ls{$*d ar€s arc:

A

{t}

l1lrrt

tli

"]-he 
Oroir:c I irri.il_.il,,tcrr i shn J I

\.irriing plrr:

Ii:tl\.irs1;i1i,;1;t,i,lg:r:;il,::. 
is

i irrliccl i.,| ) . \ i: t, I it j.-. lr.rrr

PrQ.iet:l

rery out nrir:irlg tcti,,,it), striqlly as per thr. apni.rr,,lcj

SUbj('(l lo r,blt;rl[!.: .ili:itrante, 
i:rr,ltr the \i,,riri,r

r^.. \r^.'i,,! j\ r:l,i,rur i.r ..:d . . \,.rjjlilL., .i: ,:.-.rr.tl, :, :

!g{fp"!H,rirtu{iffi

I 
N 3oo r?,:e,, 

J ii;",;i,ii,, I

-_J 
t':g1t_2'os" j ilr":ifl_j

t4.scrKl.D
Flan

Errv ir('.1n1gn1 [iirngunnc,:i Ftrl
B rrt! p er

esu, A fi;it;s'ri,i?glil-*

29 lokh

IIK] D
1.50 t:.t.t)

Crt ii,;iirftei I.,0nl,i1;rdc:r -'
crdin;lu*-

of rlrc telsi- 1.i100l:.5t"
, hl 3,lls I 2 '4 t.,
\ 100 I 2':9,.

htlt,'li,rnrriirn

ll.,Marhr,;l *fr*d

Co-
ordinates

t t-%
Lattrudes Longitudes

0l th{ le$

N 3oo l2'.15" El7?0 2.i'5r,r

Tnles
l rees

I000 Trc,es

Clonretrin*rrs olTiii
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t4l i{n miniirll .}cti.,,itics \.!,ill be allo,wod in ftrrcsl irr,ea, if &ny, for \l'hich tie f')rt' I

(:ieiuaflcr: is nilt $!'iiil;{trle

l5l 1'he Prirj,:,,'r profr()irL:n! shall ,rbtain co;rs:($1 i(r l.i[:i:r;:le lrcnr lite Strrte Pt,lltr'i I

(on1rfil [.!i)iltd, il;,r'1 .rnr ,1nd el]liciivsl'i llnp]eiirtrll .i:ll thr clr-rditiolt: ',ti1..r ,r'

t ire rein .

f6i I'rqjccr lrrrpr:rrent :lr;rii ep1:erint an Occupfllional l-lc;slth Specialirit for ['itgui;:r r,r ,:

l'q.rilriir:irl nre(li{:*l r):ni}iilrri}tion *f tlu rvnrk*rs rnq,!gtd in the pro,ect aud reu{lr.

rn*int{ir1(,J, als:. ()ccupational hralth chsck"ilpf, for rvorkrrs having snnr:

alilRenls likq 1111, drulretes, hubitrral smnk*r.{j- etc shall be undrrraken ooce til srr

fi{iilths rr'}d ilo(e:;:;aty rcmodial/preventir,c ntci}surcs taken acc$rdingl;,,

' Rcconrm,:ndet:on$ ol" Nctional Institut* lor lab,rur fi:r ensuring go{f,d r,ccuparior;.il

cnvironrTtsnt tbr rninr wfi*sm wfiuld elso be odoi:r:cr.l.

l?l Projeet llroptrn*nt iihall appoirrt a Monittrrrng Clornrnittec to rronitor 11::

rrplenishrrtrnt slildy, fraffi( maflegenlent, l*,e ls r:f'prcduction, Itivpr $imk ero:iil,t

;1nd filin':eilnnr]t i:1i li {)itd rl0.

{til 'l'hc nrrn;r,.'r ll tripr ;1'ti:rr tmcl;S shali not cxi,:e{ it? Trir:sr,rlny, 12S lilr:.rh1;:
'lr*nspc.:'t ,rl ltr:crils sirail he ,Cone eithst l-rr rjedrcatcrj r._,lJ or it siroL:jtj i.,:

ensured th:rt th* lruck:;/dumpcr$ crrying ihe rnit;r:ral should nor be allor,leiJ 16 pa;r,;

thoughr tlre villages.

t9l Prqecr fr.panent shsll ensurc rhsr thr rond raily not he durrnegecl tJuc rrr

tr,'nriForla{ir}r1 ,-ri rhr rrri*eral; and tra,Hporl ul n.rirrerals will be iir per iRr..

cuidcrinc; *irlr r*sp;i:r :o conrpr,ving rvirh rarrre r.)ngestion rrrd cle nsiq..

I I Ul Ilrca yation *,rl I be r:rrierJ oul up to a muxi*rurn depth ,:f 3 rrre ters liom surlace c r

river bed onc nreler srrole frorn rhe ground rvlj:er lev*l of the Rivlr chiinne,

whicheyei it reachetl earlisr.

[1] 'l'he potrlur:iurr tiur: rri rrnnr;ponstion ioud 0n the rnvirgnmenl !\,lll be sflfcctir,.,]j

f$ntr0llcrl t'|: \', 113;f i;:rrnkring rvirr rrsti rrc dulc ri,[:ularl!. \./ehrcit:s witir Irt]( t.

oniy'r|ill h't allorveil ii' pl,v ?}c n"rinernl rr$lspoftirt;on r;hall Lrc cr,rrir:cl cut &ror:glr
{t}!'t'red trttlL-s oitl.'' ittltJ lt:,1 vchicles carn'ing, tirr rnincral shall nct be. ou,crl.adt:ci
I)rnicct sn,,rrl,i orrr.irr']'t-rc" certiircatc Iirr ai. tlre ver,icrcs rrain:rrrlrr,rier.,
poiluriln 1r:lti r g, cr:n!r,r.

l1:l w,ashing olrill rrarsp,.r-r vehicles should tr,: donr rirside thc mining ieasc.

llll lcrnrarrrr,l l ill:.rs 1r",. r: hc conr,:ruercd tu (lclrr:rdalq rvidtlt ,rl exuact:on (ll
Reserye ol lr'line'r'r js lc:rr j111' 2-5?i of Nver rvidth rr,:rm thc bcnk ivirh tiepth or. r.:ir.n
$uln* fl.,* l,,Lrnd and r.? nr aLrove,thr grnrmd r0 oh-(Brve its stnlririty.

It*1 rh': re shulr rrr: plan*ing, deveioping and imprernenting facirity of rainrvakr
irarlcsting I]'jeiisrrrr:.q {il1 rong term basis in cr:nsurtrtron rvith Rcgionar f)irecr-rr.
cer:tral ('irri'rr'ir*arer Board and impicmcntation ,:{'conservatiun nreasures rr,

58

2169



,i'

s
lj

:il

'i:54

r08

artgilrerrt ground \lnter rs;rolrtces in thr: aree in,;onsuhation rvith Central rlir,rund
\},;rtur I]trerd

l)51 'rh* i:'r':iect Prtlpt:nent shall ,rlso take lll Fr--cautionary rreasurBs during mining
0peratio* fur q*nseir'*lion and prolcctisrr of endangere<] flor#fagna, if any,
potled iu thu sru<iy area.

116! 

;:': ::::x ;:1 ;,T:,:ff J:[:,i., xff,-;,:ff ffi;. ;]::i
ri i1l1 51,1 irrklers.

ll?l provisrc,n shall bc natlc lor fie tlousin;i 0f c,_,nslru6lion lor labour rryrthin r:lic srlr
with ali neseI;saiy infrasiruomr* and I'rcilities such as luei lor coriking, n.,r,iriic
toilets, rnr:bii* S I-F, sas drin,king rvarer, nreclical health care, cri:che ett:. lire
nousjnll rIt,/ lle in thr l"cirm of temp<lrar_:, stirucfurc$ to he removecn aft*r tn*
c()nrlir,t ii),r r,1 :lrc p,r,.jeul.

ll$i No f{i:.cr s:rrrd riii:rlr; shnll be alluwecj in f)o,.r:ng \rater anLI 1ro rrrinrng is rl.li,rr.r,.rin r;t j n,r .,cJq ,rr

ll,il The pr*irct !ropr:rnont. slnll submrr ,rrurt.:,1 rcpleuishr,en{ rstt(}t\ c*t(iiicd 
'r 

....taulhrrria;trl agenli ln rlil;;e the r*Sllenishmc,lr iJ ior.,,er rhan tJrc approvra r,:rit .,j' 
Frr:drr":til't;' tirr:rt {hr nrin:ing acrir'iry,'pruil*qtiurr l(ve is shall bc Ll*g163qsdr stcfl;,iraccordir:*:lr rili tlrr rcpl*nishnienl is complct<cJ.

Il0j rhc piir;;ct ItILpili *rtt sltali ens*re rhat no nair:rar r,,,ater f.),r<F/,r..a,o, r.^ r.. ., ,

rle ob$trllr:ic* due t. an1,*ining rlpera(ions. 
Ier cour:e/,'vare r boiiy rlr ,r:

{llj llhc dumping silc sulrcterj and proposed shall hr: us(:d f(,r over burden durnrr rr t,.ctlesi6:nutt,.l sitt: rvi,l;i1; tilc .case arrrA ai npr. ,r,e,Lrurd,,n.shourd be .,r-rJ:il;L,rx,::]|'t:r'ed 
minc pran' rn no casr rr,c

l33i $srlan,J drxjns sirali L,e constructed to prcvunt tJr,: llc,B,of (hc lvttfr in thc clurnps.ilil Cirecn bell she:uhl he d*r,t,lopetl rs per Llru prr:,pol,ed planration as given irr r|rFfoposilJ priin{fiiirrr srr0uld br colTir:d orrt rn phas*ci rn0finer.I:1] Regrrlar r'iiter:rpritthiitrg shall be,:srried uur ili criiicai are&s pr.rne tr airpr,rutrc rard httvitr' lrr;1it 1cv;l; ot'siPlvl anri RPh{ sur:h rs hnul road, irrading and unlcraiinpp*int nntl trattsltr pr-rirtts, It sharll be ensured har thr,4nrhie,I Air Quarit,,param$terri 
conl"rrmr ro the n$rin$ prescribed h.y tlc ,lllCB.

I?Sl Rtrgular monj;cli-ing of ground water lcvel and qu;ilir,y.shall he r:c^ricd out in anrjar*und lltc iuinc leasu The rnonitoringshalr be c;r,,ied out rour timcs in a y'ar-;rreInonio$n {,,lpri)_}r.tay), noflso$n iiAugusli, post fltctnsoon (Noyemgpl;,,,1u,.,.("tunu*ry) arrd th* ri;rta thus collecled may be r*u, .**u*r,n.;";;;;,ilil,
Oftjce, Chur-rdrgarlr rnrl I{egional f)irector (r_iWR

[16] I)ata nn i!t.ttir;e1'11 ;rir qrralitl arc.crack emissir:n; shaI be srrr:nr,rret', to r.rlula;r.rI)oilutiQrr c.rlt'-rl 1]'.,.,rt't1 once in six nr,.rrrrhs citrncd uur by rr{oEF,trABl,,icFcI},/{}or,emfiqp1 atpruvc:,j l;i:,

I
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Veiric,.llar cfltt:,sions slrail br: kept urrdcr corttrol Rnd regula'rlY r*onltDre'j'

Mrssures shali br: t;rterr ir.ri l$ail1{enan,;e olrchicies .r.,t'<i itr nrining rrperati()15 nllil

in tion$portalltr* ul rrri:rerol- llre vehicles shall be fov€,r(ld'uvit)r a tarpaulin and

shali r.roi br: or.criontled. 
.l'hc 

prroject proponcnt shull erlsu:c that the vehicl'l rnust

har'e poii trt inn,.ttliler c otli :o I certi fi cetu

Tle urro_irct prr1.i){)n/i{:t shsll tskr e,ll precautiorrarv r}sasurc.s during lnining

sperfiriOne t-or,.:rnstrv*lirln and prote{liiUlt of cnciartg,clptJ fuult&, if any,;potted in

tlrr: str.rdl'nr*;r A ;:ltrtt 1-,rt it-'nstn'itlion shall bs 416'"'ilt antl gQt approvtld fr'rm (ho

Chi*fWii,jlii':\\'irrJr:tr..rltheslllel:'ciorestartofr:liningctpe:olirjrls'Nct;*s$ary

allr:rc*tir'rrr ,ri' .iinJs Ii.:r rn',lletutnt3tiorl ot'the cn:,S:r','illii)n plsn siluil h* ttli]dc Bnd

tlt* ir:ixJ.s sil irllLuatfd rirall he lncluded in thc: prriie.ct cost, All tlrr: lialkguard

fileitsul.ss bro,lght oul irr tht: urildlife r:on$ervation pkn s;o prtpared spcuifi0 t0 Ihc

pr*jcu{ sitc ilrall bc L,ltlctivcly im;llenrenred. A cop]/ of ac'lion plan rnay bt

subrrittcC iu tire I-:l5l:'(.111 urd MOilF, Rrgi*nol rJlficr:, Chrncligrrh rvithin -l

rnnn lts..

r\s ei'rvisaged, tirt lrroirel l'rupOtcnt shall it,.vcst al lea.s1 0,1 a,:r(.lr.n( ol'RS i1l.l

l,rrkhs/arr,urn irr (ost [or n]iplrsmefiting y&tious cnvrri'nnie rttat protection msasurt:ri

including recrJning exp$rlses per year,

A sum CIF 2il.0 L.akhsrannum shall be e$rnffked by thr Projec( proponenl for

invesxm*nt a:r CSII^ nn $ocio ee.$nomic up"lillrnent activitics ol tl€ srcil

purticulariy ir (lre nreii *l irrbital health ar educiltion, training progran'lrne of rurnl

rrr{:,rrer} & nr:iir 1.rL:r,it.i* t.}re k.it lor employrncttl grrerati,i}n. Th.r frr:f'osal shLrulJ

co*lirin prr:vi:;run ltrr rrrrnthly medic{l can.rps, distril)ulions of tricdtcines anrj

irnprlvtm*nl in edueatron&l facililies in tho neerby $chools. Dsteils r:f srlch

eclivity $lon.! with tirrre bc,und action plan be subnritted to ilSPCIlrSEIAl'

!la4,spr be fc,rr tlre stnrt uloprration.

Budgle(ar1' prcvi.";ilr: rrl'li"r. 5.(t Lakhri per year rurirur'kriri frrr ti:e labours rvorking

in tl:'e Niiri* l':r nll nccess;uy infilstructure iarllitieri such rs irririlh llrcilrll

suriti:tion lucrlity, iirrl lcr iwking. aioiig wilh srlie rirrr:krng walcr, nreclrcai i.jrr,.

ffirl toilcts f,:r',r,r:rnt:n. r:idche ir:r intrrnts Shoui,j h* rrr::rdi:;rnd subnrrlte,J 10 i-lSl'l lJ

0l the lim* ,rl {ll'l':rf' j'O/SI":1d,,4 l"trEryanil. 1'he }rt'rtrsrng I'acrli:re-. slr,rulii br:

proYidc.ri lbr nrining laboum.

A Finnl lr,linr: Clorlur* Plirrr along rvith details of corpus fund shall bc subr:ritted tl
tire filllr\A rvrll '*ithin ihe.r,tipulated perioC as rrcsribed in thc minor nrinrrail

cr:n*e$sion ruics l01l
'lh* prqiett prcrponrnt rhall *nsrLrc th{t the linr,ironrlent Clearunce lctter as rveil

ur [h* stfltut,:l'contplranue q:f'EC tonditioffi il]ld (hc nrorritoring dnta are placod on

cornpanyl:; rvcbsite nnil displayed at the pruject sitr.

33.f!
:-
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.
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Thc project prclponcnt slrall onsure that loading in 'l"ruclts do not oxc6llld thc norn:s

fixccl by tlte 'ftansport f,repa(nrcnt as pcr re lev:rr,t rules.

"l'he prrlicct ploponcrt shlll ensurt approaqh ro;rds;re widened and sirengtherrrd

a$ per ru(iuirerilrlrlts ll.\fi:l t,y PWD sfid districr atJntinistration before the stur of'

thr !{'()rli
-["h* 

3rl1rr.:t i)iriplu]el:'r rirall erns:ure suppllt ulilrinking warcr r]rrorrrh Il0,
-l'l:c pr"i.lrct l.',:()i)rrrr,i.:l:t shall strictll'adltcr* lo the Susuri;liih'1e lS*nC lvl:r::,r.i

Mfi.riilgr,rT1(nl gu:Litlintrs rs:;ueel by hlrl:ir & tlC, r-irrt on 1r,(li 2C l6 anJ sr,rli

snsure Llre uorriplra:ruc c,l'the sHndnrd environrn,tntal conclitiuns prcuuribec! fr.rr rirc

snnd nrinirrg in thr snitj guidelines; in acldition to illc condilions inrposetl irr the

enr.i ron n'ienl c I eiirnn,;e f,ctteri,

The prt,i,:ct,lrop(,ienl shtrll carry out nrirring in serni rneche.nis.ecl n)&flner u.lit-:

mnnpo.*r*r, iraLltor, rrLrcl;:;, JCB and e,rcnva(or tirr: l:ilrg transponation

[3{l

[35]

lrdil

[:t] 1

[3ff1

Gg;ll[;&Ar, c{}iYCIi:u{)IS:

til Llonctirrln,B 1${;tuLri dlltii 0i suLlrni$$i0lr o{ i,rl;r:/i.rbricarcrl tlata and {^rrilu:,: rrr

rrrflrpl) !\rlfI rn; r'! tl:c cur;ditions nrctrri.rned rb()\.e filay rc.ult in \vtlhdri:r\i,:. I

th!s clerali:ltcc 0nl att.rirct aclion under tlrr: prcvisions t,l'lhc Envircnr:.'.rrrt

(Protectr,rn I .\(t, 1,?tt'.

tii] An1'chlr:rg* i;r nlnilrg ter-rhnologyiscop* ol'uc'rl:iirg shall ni:t be rlatne rvitiorit

prior appr-uvirl ,ri ihc SH.IIAA.

liiii Any ch;tlru* rn tlrt oalendan plnn incluciing r:rclvation, qrranrutn of nrinrr;rj ,1rl

rvestc sli;lil nrJl lrs 1l.iqlg.

li'l Periodiri r:**ilrrri.g oIambient air quuiit3, shall Lrc c,rnicd our for pN,l1e, [)M:r s,]io:
aad NrJri nrtniloring. l-cc*tion of the stalions (rninimurn 6) shall bc decidecl trasecj

0n lhr rnetu$roi$gicitl rlata, topogruphical irufurcs &nd envirofi1rerrlali.v ,,ntl

ccokrgica'ily scnsiliuc tergets and flrequrncy of rnonitoring shall b,l tlecielec rn

crln$ul(ntron n'iih riic H;ryann state puilutir:n contror Bo:rrcr (l.r$pcll) six
nr0nthl)'reports tl'thc daLa so ccillcctr:cj sirall be rcguiarly submiuctj ro rlie
F{SPCBrt,:pC L} inciLrding rhe MO[,F, R.egional office, ChandigmlL.

lvl Persnnnt:l r+nrliirtg rn dusiy areas shall lvear lrotci:tive rcspiraror,v devicei, [hey-

:;liail alsr.r tr* pror,'ided with sdequate raining alld inlbrmation on safery and irei.irh
;lspccls.

lvil occupatiorrul huult]r srrrvtillance prograrn of rhe workers shail be undert;i.rr:

]>crirrdrr"rir:i,r' ti) o:.li:rrve ilny c,,tlt.ft(tiuns dui tt) c.\posuri r' tiL:sl ,nd l; 
.,.r,

r:orecliVt ltlcilsut fs, ii'tte *.ded.

lvii| 'l"he Iurids t;irlrtlriigtl letr environm*ntnl prrr.crlon ri€&lrri:.s shall bc i"!-rii ],1

rpprra[{ rcr:*u111 and sr,lil n*r he cjivsrtecr far ot.her prrp.c$e. yerr ,,r:.e
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qxpendituri s;hrll be i:tperned ro the I"l$PCi} and tlc itegional oilice of i'.ii-)l_I.

located al iihrrniiigarh.

lviii,l Tlt* lirr;r^itlt pr$i)Dnent shull als* subnrir sm nronthly rel,ilrt.1 op the sr.nrr.5 cl'
tontpliaricr oi'il:* stipulaled Environrneni Cl$araltIe er:udjiions irLcluding, r,.rsuits

*f nroiiilnrtd <1ata ih,ttlr in ,rnrd copi*s as rvs,ll as by. e"rrail) lo ihe ,ror rhem

Regiond officc nr b{c,Hr, ihe respeclivc oi}icr of cpcB, HSP(:B u.nd SI.r.\A
Harr-an.,r.

[ixl fte aboye conciitiot:s will bs ti]forc*d, inter i:lia, unrisr rhe trovision ol'rlrr ,\'r,ri:r

iPrer,errrio:r rt. i.lorrtrol Uj. lilllutionl Act. l!l.t t,hi: Air ([,rrvenliorr .{. (]r,r:ti.rr ,if
,i:tlllurii.rnj ,\r:1. lr:jg l, llrc Ervironntenr iPnrrectiun) A"ct, , i)$ti i:nrl thc I,,ri:lir
Lirbili:" lrlrurancc,c,lt 1yy1 (trJI *men*cri {j)idilte) anel riric;, rna<ic l.rrcLrrr,jq .rrrJ

ulsr: ar:1' stht:r ortle rs psssed by thr ilonh're sr:pr,;rrre court ,.rf India&Iigh {:ijrr,, cr
Hnrynrra anci ntlrr lnurt nllar.r rclating tc rhr suhjr:*t matr$r.

lrl The Prrie*t Pr$p(lrlen( should inlornr thr: pilhi:c tirat the projert has L,eerr aci, i.jed
Enr.iruriment C'lrarnncr: hy rhc SE]AA.rntj ccrpie., ol tlrt, clearuncc Iulter.:ie
avaihbi':1vrrn lh(" ilrrlant Siatc Poliurion {,:irrlri)J 8oar,J & SiilAlr This rii r;k]
l:c :td'"'irtliser'l r'iilrrii ? rlrr-s lronr ihrr ihte,:f r,lsue 0f {h,: lleurance li,tlcr rl lr:r;r rn
rx''o io(i.l ,{\vripilr)r'! thnf rlrs,,virlery rircirlarerj i'rhe regio;: aad ti:e cupy r-,. iire
$0m$ $h*urd bc lr:nvard,ed [0 stitAA Haryana. ,{, copy of rJnvirgnrnent cleriri,nre
c0ndili{rlls $all also be .put on project proporrqnt'.s uueb site for puSli* awarenclss.

fxll A'll the cther st'tut$ry crearanci:s sueh us tlrc apprrrvals ror s(onige c,f diese,r fronr
tle chicrcerntroller of fixprosives, Fire rreparrn:r:rrr, civir A'iation Depanrr:err,
Foresl ('1;p5r'n'i,{ j)r ,\ct! Irgtl ctc, shrJr i:c rLrrrilirrcd, a$ may be s.Oplic:ab,re, lr.
Project l)1*piinenr l!*r.rr tIe eo&pr:renl aurrrc,rity berorr the s{art of. '',irg.:rperaiic,n

lriii "l'h*t 
tht: grrrll (rl llris E,vir*nlncnr cierrancc rs irsued from the ervircni:rer.r,il

angre *n11" {rnd d(1c5 rrol ribsor.*'e rhe pii:1*ct ir(}ponent Jiorr the orher srrr:u .:!
'bllgrrtio:.r: pr"rt;crihr:C unclcr an.\.ulhet l;*.1.(tI i:lty (irhaf rnstnlnten( i, forcc .ir,,.

I.rlc .rnr: ,.'lrl'lclr ,r.i1.orr:,rb.lilr, {a ;...r:;;)1.,} rirth tlte ;onrirtr. ns laitl rior,i ,} ;,,0ti,*r ia\'!j rirr r,,'- t.inxl bcing in ibrcr, rcsrs n,itir the rnd,ust.rl,r,ulritrpr*jr:r.;
pr*psnenr. Anl *ppuar *tsainst this envir*nm,rnrror crearanre shail rie wi{rr rreiriatinnal ilreen J.ril:unal, if prei*rred, wirl 

.

under seur ion rrii c:i ri*rionar $rr:en Tribu,all":: fi ;: 
nf 30 rlays as prescr*;*i

lrlrii )'he nl*rhLrJn,,:rr! *r'nrining sha, be str"ictrlr rs per r:relcrs passed try r-ro.,r:ie\,:j I H,,t .lrlc.!r:p...rrrr 
Crr,rrt frolrr tlnl( lo tlnt(.

f riv'l Trrc p*jet:r i'rr'l:o.L'rlr shnil n,:rt disiuririciaruage the p,osition or- siuds irr rr.,,er rri,janil al:ii: nrlt tu domitge lhs rjver banks ;:nd
n.:j!l,)eI. 

,,1 u{,r\5,ind noii tu,cegrar.lu the rjvel tnd in 1t",,,
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Irul r\n.r, ,irr:J rr]iit, ir;;. ireelr bmneti by arry lrrrhi.,ritytcourts ,irall not be uic. lLrnrinirr,t tctir i:r

Ixri,'Drst.rrc,:r'rfrnrnrr':gle,'rnraintainedlionrpuccai,l,drauricstructure/Bni<igc,s 
]rrribe rrs pr.. 1 appr*v*ci mini.ng plan/ guideiine issued r5y MoHF & cci c,curr ,rae,ri.,-"" 

*;J:i;:l:.":,:,;:::, 
in the river wilr br: a*uar rcprenishmr:nr or rnir rlil

IxuiiiJ 'l he prr,,*q1 ir,.1,,.-,:rr.r.l l;hr,rrld ser thr pr,rbl
reputrd irrslirLrtir,. 

""ri +rr'rrru seI tne Probilhlc replenislimert $heckrd lt,lr;-i tirr

',-,,
./at

.,",.r|llif"-i:*{..*,
Assessnren r A u r h n r i ty, lI ;;;;; : ;;;Jr., * u, r.

finrlsr. No. SH,\A{{R,i2{llri,, Dareri:. Of(-""
A cr:py illrhe itl,n1,r is lhntsrded to thu fnliorvirrg:r' 
;]|], il:[,:lJ:"',,*), r\{o*F&r:c, oor, rndra p*ryurarirn 

Bhavan, r,,:
I 

:11,::: ;:j'i:::': ::Xq'orL-n'ircn'tncni' 
r';c'rcsrs & crirnatc cr,rnsil, 1:,

l. l.rrr: ah.iirrrir*, l13r.r,;11;1 srntr p 
rr-A, Dr:k"rhirr \,!arg, chantiig:rrh.

.r. .J.irt: 
n:rci:riri .i,irlrur,ri. \rinc:;,i:. 

oilutirrn fr.:ntrci ii i,,rr,J, c_ll, s*i:;,1,g, y:i,1.

Ge'llogr l)rf ln rir *r I Hrr1,anl, L. hltrdria ri l

\

l

i

_ t\lcrnber Sec.retory,
State Lcvel Irri.ir

.rrr*rrr, u o t-.ir't;; ;ry : lil:fr #,'il:: ilr,r.

'tr& ,l|yl
,,P--

k

,$Pt'h.irr..r*** *\ss
,il

l

i

!:'

:,
:.' I
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l) irilr t{i}' {it't:rt';t l,

1.1 irrs ;rrrrl {.rt:rllug-l' Ilrrt'1 .ttt;i,
$ecltr'- l'7, i,lra lrrligrr"lt.

Al,

lltgli (.ri.iri 'i,iii-'r.i .1 '; i) i .l \l:iii
!,i'r,ri, \,r- :.,t,;l,',ri Ji,1'',..,l.i,:

Ittrl irllr'rt'rl

j r, \,i;

lif ilr, .|r, I

ttl 
i t',1t,.. : ii,,' ,.ll

L '| ', ,, I1'' r.:

j',.,i: l,,rr: I rrl

jl \.i):

I i.l.

'll 
I i.ir'il'

i,.l' I

ilr l'..

,i,

\. ,.I: ti'r t
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i,.il.'j ,rlLl lii, lir'' :1i')'i :'i:ir':

.r:t l'l {ll - -' 1\" r'i "r'

,t!".;l 5.ir,ti :l I llt''11'.,1i:l '

':iri'rr, ill 1','"1, ' i"'l':'::l

,ri i,,, 
'r 

rlrr
rl

r,,l tl ,'1. I'j\' :iirlltl lrl!r'

lllr 1'llr.' ';'il:'i{lli{il i'r rr :l'

l',,i,'il'" rrl 'r:r" ':'

"-tL/-

l.t ii r:ctul ti* ttt t'al'

[tints lrlrrl (i*ctr:gr' ! I a l't'"r' tirt'

Sg{,:iiot'- I T, {lhitntligirr !r'

ii'r',lirr'\'i1r1rr1i'r'irl' 
ii lrr I r''t it" r''

,rilr.,. llli' r'i' r1l li'll':"llr ll illL'' lr" l
, i tl'ili.r:!l'"'i "l 

II

i i ii i .'i1 '1r

i r)lill r.r,t'l'l il r-lLll'l ri'r lll"i:'ll ill 1 1"rr ri'' ' ;"

l'iI'i't':r,r'i'l "''\:11'rr lrllll('! (ll) i: i l)ir "'ir'li'

',' I 'ir''lrlr r.L r1 l 
" 

lll" iil-"il'iltl''r'' 
I 'ri'. ir"' 'l;i

'. .,t . 
"

r'\

i '1.
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